
13263

6-28

29-70



23264

71-114

115-133

134-145

146-148

149-156



33265

157-158

159

160-162

163-165

166

167-168

169



43266

170-183

184-189

190-191

192-193

194-196

197-199



53267

200

201-203



63268



73269



83270



93271



103272



113273



123274



133275



143276



153277



163278



173279



183280



193281



203282



213283



223284



233285



243286



253287



263288



273289



283290



Annexure 1 - Setting up of Aerobic Composting pits in parks 
 

As per the Hon’ble Court order dated 08.04.2025, which stated: “The progress report filed by the 

Municipal Commissioner, Lucknow Municipal Corporation on page 3135 indicates that the aerobic 

composting pits have been set up in 600 parks. The Commissioner, Lucknow Municipal 

Corporation in his next report by way of affidavit will disclose which provision of law permits 

setting up of the composting pits in the park.” 

In response to this, we refer to the Solid Waste Management Rules, 2016: 

 

• Section 4. Duties of waste generators. – (d) mandates waste generators to "store 

horticulture waste and garden waste generated from his premises separately in his own 

premises and dispose of as per the directions of the local body from time to time." 

 

• Section 15. Duties and responsibilities of local authorities and village Panchayats of 

census towns and urban agglomerations. – (p) states that "The local authorities and 

Panchayats shall collect horticulture, parks and garden waste separately and process in the 

parks and gardens, as far as possible." 

 

 

Based on Section 15(p) of the Solid Waste Management Rules, 2016, the construction of aerobic 

composting pits within parks is undertaken to ensure the processing of horticulture waste within the 

park premises, thereby adhering to the principle of processing such waste "as far as possible" at the 

source. 

Furthermore, where the construction of compost pits is feasible, they have been established in 

approximately 70% of the parks within the LMC jurisdiction. These pits facilitate the effective 

management of horticulture waste generated within the parks. Additionally, mulching techniques 

are being implemented to further enhance waste management practices in these areas. 
 

A total of 1,315 compost pits have been constructed for effective waste management in 600 parks. 

The utilization of mulching techniques further enhances waste management practices within these 

park areas. 
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 8th April, 2016 

 
S.O. 1357(E).—Whereas the draft of the Solid Waste Management Rules, 2015 were 

published under the notification of the Government of India in the Ministry of Environment, Forest 
and Climate Change number G.S.R. 451 (E), dated the 3rd June, 2015 in the Gazette of India, part II, 
Section3, sub- section (i) of the same date inviting objections or suggestions from the persons likely 
to be affected thereby, before the expiry of the period of sixty days from the publication of the said 
notification on the Solid Waste Management Rules, 2015 in supersession of the Municipal Solid 
Waste (Management and Handling) Rules, 2000; 

 
And whereas, copies of the said Gazette were made available to the public on the 3 rd June, 

2015; 
 
And whereas, the objections or comments received within the stipulated period were duly 

considered by the Central Government; 
 
Now, therefore, in exercise of the powers conferred by sections 3, 6 and 25 of the Environment 

(Protection) Act, 1986 (29 of 1986) and in supersession of the Municipal Solid Waste (Management 
and Handling) Rules, 2000, except as respect things done or omitted to be done before such 
supersession, the Central Government hereby makes the following rules for management of Solid 
Waste, namely: - 

 
1. Short title and commencement. – 

 
(1) These rules may be called the Solid Waste Management Rules, 2016. 
 
(2) They shall come into force on the date of their publication in the Official Gazette. 
 

2. Application.- These rules shall apply to every urban local body, outgrowths in urban 
agglomerations, census towns as declared by the Registrar General and Census Commissioner of 
India, 1[villages with population more than 3000,] notified areas, notified industrial townships, areas 
under the control of Indian Railways, airports, airbases, Ports and harbours, defence establishments, 
special economic zones, State and Central government organisations, places of pilgrims, religious 
and historical importance as may be notified by respective State government from time to time and 
to every domestic, institutional, commercial and any other non-residential solid waste generator 
situated in the areas except industrial waste, hazardous waste, hazardous chemicals, bio medical 
wastes, e-waste, lead acid batteries and radio-active waste, that are covered under separate rules 
framed under the Environment (Protection) Act, 1986. 

 
 

3. Definitions – (1) In these rules, unless the context otherwise requires, -  
 
1. “aerobic composting” means a controlled process involving microbial decomposition 

of organic matter in the presence of oxygen; 

2. “anaerobic digestion" means a controlled process involving microbial decomposition 
of organic matter in absence of oxygen; 

3. "authorisation" means the permission given by the State Pollution Control Board or 
Pollution Control Committee, as the case may be, to the operator of a facility or urban 
local authority, or any other agency responsible for processing and disposal of solid 
waste; 

4. “biodegradable waste " means any organic material that can be degraded by micro-

                                                             
1 Ins. the words and figure vide S.O. 1152(E) dated 19th March, 2020 
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organisms into simpler stable compounds; 

5. "bio-methanation" means a process which entails enzymatic decomposition of the 
organic matter by microbial action to produce methane rich biogas; 

6. “brand owner” means a person or company who sells any commodity under a 
registered brand label. 

7. “buffer zone” means zone of no development to be maintained around solid waste 
processing and disposal facility, exceeding 5 TPD of installed capacity. This will be 
maintained within total land area allotted for the solid waste processing and disposal 
facility. 

8. “bulk waste generator” means and includes buildings occupied by the Central 
government departments or undertakings, State government departments or 
undertakings, local bodies, public sector undertakings or private companies, hospitals, 
nursing homes, schools, colleges, universities, other educational institutions, hostels, 
hotels, commercial establishments, markets, places of worship, stadia and sports 
complexes having an average waste generation rate exceeding 100kg per day; 

9. "bye-laws" means regulatory framework notified by local body, census town and 
notified area townships for facilitating the implementation of these rules effectively in 
their jurisdiction. 

10.    “census town” means an urban area as defined by the Registrar General and Census 
Commissioner of India; 

11. “combustible waste” means non-biodegradable, non-recyclable, non-reusable, non-
hazardous solid waste having minimum calorific value exceeding 1500 kcal/kg and 
excluding chlorinated materials like plastic, wood pulp, etc; 

12. "composting" means a controlled process involving microbial decomposition of 
organic matter; 

13. “contractor” means a person or firm that undertakes a contract to provide materials or 
labour to perform a service or do a job for service providing authority; 

14. “co-processing” means use of non-biodegradable and non recyclable solid waste 
having calorific value exceeding 1500 kcal as raw material or as a source of energy or 
both to replace or supplement the natural mineral resources and fossil fuels in industrial 
processes; 

15. “decentralised processing” means establishment of dispersed facilities for maximizing 
the processing of bio-degradable waste and recovery of recyclables closest to the source 
of generation so as to minimize transportation of waste for processing or disposal; 

16. "disposal" means the final and safe disposal of post processed residual solid waste and 
inert street sweepings and silt from surface drains on land as specified in Schedule I to 
prevent contamination of ground water, surface water, ambient air and attraction of 
animals or birds; 

17. “domestic hazardous waste” means discarded paint drums, pesticide cans, CFL bulbs, 
tube lights, expired medicines, broken mercury thermometers, used batteries, used 
needles and syringes and contaminated gauge, etc., generated at the household level; 

18. "door to door collection" means collection of solid waste from the door step of 
households, shops, commercial establishments, offices, institutional or any other non 
residential premises and includes collection of such waste from entry gate or a 
designated location on the ground floor in a housing society, multi storied building or 
apartments, large residential, commercial or institutional complex or premises; 

19. “dry waste” means waste other than bio-degradable waste and inert street sweepings 
and includes recyclable and non recyclable waste, combustible waste and sanitary 
napkin and diapers, etc; 
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20. “dump sites” means a land utilised by local body for disposal of solid waste without 
following the principles of sanitary land filling; 

21. “extended producer responsibility” (EPR) means responsibility of any producer of 
packaging products such as plastic, tin, glass and corrugated boxes, etc., for 
environmentally sound management, till end-of-life of the packaging products; 

22. “facility” means any establishment wherein the solid waste management processes 
namely segregation, recovery, storage, collection, recycling, processing, treatment or 
safe disposal are carried out; 

23. "fine" means penalty imposed on waste generators or operators of waste processing 
and disposal facilities under the bye-laws for non-compliance of the directions 
contained in these rules and/or bye- laws 

24. "Form" means a Form appended to these rules; 

25. “handling” includes all activities relating to sorting, segregation, material recovery, 
collection, secondary storage, shredding, baling, crushing, loading, unloading, 
transportation, processing and disposal of solid wastes; 

26. “inerts” means wastes which are not bio-degradable, recyclable or combustible street 
sweeping or dust and silt removed from the surface drains; 

27. “incineration” means an engineered process involving burning or combustion of solid 
waste to thermally degrade waste materials at high temperatures; 

28. “informal waste collector” includes individuals, associations or waste traders who are 
involved in sorting, sale and purchase of recyclable materials; 

29. "leachate" means the liquid that seeps through solid waste or other medium and has 
extracts of dissolved or suspended material from it; 

30. " local body” for the purpose of these rules means and includes the municipal 
corporation, nagar nigam, municipal council, nagarpalika, nagar Palika parishad, 
municipal board, nagar panchayat and town panchayat, census towns, notified areas and 
notified industrial townships with whatever name they are called in different States and 
union territories in India; 

31. “materials recovery facility” (MRF) means a facility where non-compostable solid 
waste can be temporarily stored by the local body or any other entity mentioned in rule 
2 or any person or agency authorised by any of them to facilitate segregation, sorting 
and recovery of recyclables from various components of waste by authorised informal 
sector of waste pickers, informal recyclers or any other work force engaged by the local 
body or entity mentioned in rule 2 for the purpose before the waste is delivered or taken 
up for its processing or disposal; 

32. “non-biodegradable waste” means any waste that cannot be degraded by 
microorganisms into simpler stable compounds; 

33. "operator of a facility" means a person or entity, who owns or operates a facility for 
handling solid waste which includes the local body and any other entity or agency 
appointed by the local body; 

34. "primary collection" means collecting, lifting and removal of segregated solid waste 
from source of its generation including households, shops, offices and any other non-
residential premises or from any collection points or any other location specified by the 
local body; 

35. "processing" means any scientific process by which segregated solid waste is handled 
for the purpose of reuse, recycling or transformation into new products; 

36. "recycling" means the process of transforming segregated non-biodegradable solid 
waste into new material or product or as raw material for producing new products which 
may or may not be similar to the original products; 
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37. “redevelopment” means rebuilding of old residential or commercial buildings at the 
same site, where the existing buildings and other infrastructures have become 
dilapidated; 

38.  "refused derived fuel"(RDF) means fuel derived from combustible waste fraction of 
solid waste like plastic, wood, pulp or organic waste, other than chlorinated materials, 
in the form of pellets or fluff produced by drying, shredding, dehydrating and 
compacting of solid waste; 

39.  “residual solid waste” means and includes the waste and rejects from the solid waste 
processing facilities which are not suitable for recycling or further processing; 

40. "sanitary land filling " means the final and safe disposal of residual solid waste and 
inert wastes on land in a facility designed with protective measures against pollution of 
ground water, surface water and fugitive air dust, wind-blown litter, bad odour, fire 
hazard, animal menace, bird menace, pests or rodents, greenhouse gas emissions, 
persistent organic pollutants slope instability and erosion; 

41. “sanitary waste” means wastes comprising of used diapers, sanitary towels or napkins, 
tampons, condoms, incontinence sheets and any other similar waste; 

42. "Schedule" means the Schedule appended to these rules; 

43. "secondary storage" means the temporary containment of solid waste after collection 
at secondary waste storage depots or MRFs or bins for onward transportation of the 
waste to the processing or disposal facility; 

44. "segregation" means sorting and separate storage of various components of solid waste 
namely biodegradable wastes including agriculture and dairy waste, non biodegradable 
wastes including recyclable waste, non- recyclable combustible waste, sanitary waste 
and non recyclable inert waste, domestic hazardous wastes, and construction and 
demolition wastes; 

45. “service provider” means an authority providing public utility services like water, 
sewerage, electricity, telephone, roads, drainage, etc; 

46. "solid waste" means and includes solid or semi-solid domestic waste, sanitary waste, 
commercial waste, institutional waste, catering and market waste and other non 
residential wastes, street sweepings, silt removed or collected from the surface drains, 
horticulture waste, agriculture and dairy waste, treated bio-medical waste excluding 
industrial waste, bio-medical waste and e-waste, battery waste, radio-active waste 
generated in the area under the local authorities and other entities mentioned in rule 2; 

47. “sorting” means separating various components and categories of recyclables such as 
paper, plastic, card-boards, metal, glass, etc., from mixed waste as may be appropriate 
to facilitate recycling; 

48. “stabilising” means the biological decomposition of biodegradable wastes to a stable 
state where it generates no leachate or offensive odours and is fit for application to farm 
land, soil erosion control and soil remediation; 

49. “street vendor” means any person engaged in vending of articles, goods, wares, food 
items or merchandise of everyday use or offering services to the general public, in a 
street, lane, side walk, footpath, pavement, public park or any other public place or 
private area, from a temporary built up structure or by moving from place to place and 
includes hawker, peddler, squatter and all other synonymous terms which may be local 
or region specific; and the words “street vending” with their grammatical variations and 
cognate expressions, shall be construed accordingly; 

50. “tipping fee” means a fee or support price determined by the local authorities or any 
state agency authorised by the State government to be paid to the concessionaire or 
operator of waste processing facility or for disposal of residual solid waste at the 
landfill; 
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51. “transfer station” means a facility created to receive solid waste from collection areas 
and transport in bulk in covered vehicles or containers to waste processing and, or, 
disposal facilities; 

52. "transportation" means conveyance of solid waste, either treated, partly treated or 
untreated from a location to another location in an environmentally sound manner 
through specially designed and covered transport system so as to prevent the foul odour, 
littering and unsightly conditions; 

53. “treatment” means the method, technique or process designed to modify physical, 
chemical or biological characteristics or composition of any waste so as to reduce its 
volume and potential to cause harm; 

54. “user fee” means a fee imposed by the local body and any entity mentioned in rule 2 
on the waste generator to cover full or part cost of providing solid waste collection, 
transportation, processing and disposal services. 

55. "vermi composting" means the process of conversion of bio-degradable waste into 
compost using earth worms; 

56. “waste generator” means and includes every person or group of persons, every 
residential premises and non residential establishments including Indian Railways, 
defense establishments, which generate solid waste; 

57. “waste hierarchy” means the priority order in which the solid waste is to should 
be managed by giving emphasis to prevention, reduction, reuse, recycling, recovery 
and disposal, with prevention being the most preferred option and the disposal at the 
landfill being the least; 

58. “waste picker” means a person or groups of persons informally engaged in collection 
and recovery of reusable and recyclable solid waste from the source of waste generation 
the streets, bins, material recovery facilities, processing and waste disposal facilities for 
sale to recyclers directly or through intermediaries to earn their livelihood. 

 
(2) Words and expressions used herein but not defined, but defined in the Environment 

(Protection) Act, 1986, the Water (Prevention and Control of Pollution) Act, 1974, Water (Prevention 
and Control of Pollution) Cess Act, 1977 and the Air (prevention and Control of Pollution) Act, 1981 
shall have the same meaning as assigned to them in the respective Acts. 

 
4. Duties of waste generators. - (1) Every waste generator shall, - 

 
(a) segregate and store the waste generated by them in three separate streams namely 

bio-degradable, non bio-degradable and domestic hazardous wastes in suitable bins and 
handover segregated wastes to authorised waste pickers or waste collectors as per the direction 
or notification by the local authorities from time to time; 

(b) wrap securely the used sanitary waste like diapers, sanitary pads etc., in the 
pouches provided by the manufacturers or brand owners of these products or in a suitable 
wrapping material as instructed by the local authorities and shall place the same in the bin 
meant for dry waste or non- bio-degradable waste; 

(c) store separately construction and demolition waste, as and when generated, in his 
own premises and shall dispose off as per the Construction and Demolition Waste 
Management Rules, 2016; and 

(d) store horticulture waste and garden waste generated from his premises separately 
in his own premises and dispose of as per the directions of the local body from time to time. 

 
(2) No waste generator shall throw, burn or burry the solid waste generated by him, on 

streets, open public spaces outside his premises or in the drain or water bodies. 
 
(3) All waste generators shall pay such user fee for solid waste management, as specified 
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in the bye-laws of the local bodies. 

 
(4) No person shall organise an event or gathering of more than one hundred persons at any 

unlicensed place without intimating the local body, at least three working days in advance and such 
person or the organiser of such event shall ensure segregation of waste at source and handing over of 
segregated waste to waste collector or agency as specified by the local body. 

 
(5) Every street vendor shall keep suitable containers for storage of waste generated during 

the course of his activity such as food waste, disposable plates, cups, cans, wrappers, coconut shells, 
leftover food, vegetables, fruits, etc., and shall deposit such waste at waste storage depot or container 
or vehicle as notified by the local body. 

 
(6) All resident welfare and market associations shall, within one year from the date of 

notification of these rules and in partnership with the local body ensure segregation of waste at source 
by the generators as prescribed in these rules, facilitate collection of segregated waste in separate 
streams, handover recyclable material to either the authorised waste pickers or the authorised 
recyclers. The bio-degradable waste shall be processed, treated and disposed off through composting 
or bio-methanation within the premises as far as possible. The residual waste shall be given to the 
waste collectors or agency as directed by the local body. 

 
(7) All gated communities and institutions with more than 5,000 sqm area shall, within one 

year from the date of notification of these rules and in partnership with the local body, ensure 
segregation of waste at source by the generators as prescribed in these rules, facilitate collection of 
segregated waste in separate streams, handover recyclable material to either the authorised waste 
pickers or the authorizsd recyclers. The bio-degradable waste shall be processed, treated and disposed 
off through composting or bio-methanation within the premises as far as possible. The residual waste 
shall be given to the waste collectors or agency as directed by the local body. 

 
(8) All hotels and restaurants shall, within one year from the date of notification of these 

rules and in partnership with the local body ensure segregation of waste at source as prescribed in 
these rules, facilitate collection of segregated waste in separate streams, handover recyclable material 
to either the authorised waste pickers or the authorised recyclers. The bio-degradable waste shall be 
processed, treated and disposed off through composting or bio-methanation within the premises as 
far as possible. The residual waste shall be given to the waste collectors or agency as directed by the 
local body. 

 
5. Duties of Ministry of Environment, Forest and Climate Change. - (1) The Ministry of 
Environment, Forest and Climate Change shall be responsible for over all monitoring the 
implementation of these rules in the country. It shall constitute a Central Monitoring Committee 
under the Chairmanship of Secretary, Ministry of Environment, Forest and Climate Change 
comprising officer not below the rank of Joint Secretary or Advisor from the following namely, - 

 
1) Ministry of Housing and Urban Affairs 

2) Ministry of Rural Development 

3) Ministry of Chemicals and Fertilizers 

4) Ministry of Agriculture 

5) Central Pollution Control Board 

6) Three State Pollution Control Boards or Pollution Control Committees by rotation 

7) Urban Development Departments of three State Governments by rotation 

8) Rural Development Departments from two State Governments by rotation 

9) Three Urban Local bodies by rotation 

10) Two census towns by rotation 

11) FICCI, CII 
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12) Two subject experts 

 
(2). This Central Monitoring Committee shall meet at least once in a year to monitor and 

review the implementation of these rules. The Ministry of Environment, Forest and Climate Change 
may co-opt other experts, if needed. The Committee shall be renewed every three years. 

 
6. Duties of Ministry of Housing and Urban Affairs. - (1) The Ministry of Housing and Urban 
Affairs shall coordinate with State Governments and Union territory Administrations to, - 

 
(a) take periodic review of the measures taken by the states and local bodies for improving 

solid waste management practices and execution of solid waste management projects funded by the 
Ministry and external agencies at least once in a year and give advice on taking corrective measures; 

(b) formulate national policy and strategy on solid waste management including policy on 
waste to energy in consultation with stakeholders within six months from the date of notification of 
these rules; 

(c) facilitate States and Union Territories in formulation of state policy and strategy on 
solid management based on national solid waste management policy and national urban sanitation  
policy; 

(d) promote research and development in solid waste management sector and disseminate 
information to States and local bodies; 

(e) undertake training and capacity building of local bodies and other stakeholders; 1[***] 

(f) provide technical guidelines and project finance to states, Union territories and local 
bodies on solid waste management to facilitate meeting timelines and standards, 2[and] 

3[(g)  ensure the implementation of these rules by the States and the Union territories as per rule 
11]. 

 
7. Duties of Department of Fertilisers, Ministry of Chemicals and Fertilisers. - (1) The 
Department of Fertilisers through appropriate mechanisms shall, - 

 
(a) provide market development assistance on city compost; and 

(b) ensure promotion of co-marketing of compost with chemical fertilisers in the 
ratio of 3 to 4 bags: 6 to 7 bags by the fertiliser companies to the extent compost is made 
available for marketing to the companies. 

8. Duties of Ministry of Agriculture, Government of India. - The Ministry of Agriculture 
through appropriate mechanisms shall, - 

 
(a) provide flexibility in Fertiliser Control Order for manufacturing and sale of compost; 

(b) propagate utlisation of compost on farm land; 

(c) set up laboratories to test quality of compost produced by local authorities or their 
authorised agencies; and 

(d) issue suitable guidelines for maintaining the quality of compost and ratio of use of 
compost visa-a-vis chemical fertilizers while applying compost to farmland. 

9. Duties of the Ministry of Power. -The Ministry of Power through appropriate mechanisms 
shall, -  

 
(a) decide tariff or charges for the power generated from the waste to energy plants based 

                                                             
1 Omitted the word “and” vide S.O. 1152(E) dated 19th March, 2020 
 

2 Ins. the word “and” vide S.O. 1152(E) dated 19th March, 2020 
3 Ins. sub-rule 4(iii) vide S.O. 1152(E) dated 19th March, 2020 
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on solid waste. 

(b) compulsory purchase power generated from such waste to energy plants by distribution  
company. 

 
10. Duties of Ministry of New and Renewable Energy Sources- The Ministry of New and 
Renewable Energy Sources through appropriate mechanisms shall, - 

 
(a) facilitate infrastructure creation for waste to energy plants; and 

(b) provide appropriate subsidy or incentives for such waste to energy plants. 

 
11. Duties of the Secretary–in-charge, Urban Development in the States and Union 
territories. - (1) The Secretary, Urban Development Department in the State or Union territory 
through the Commissioner or Director of Municipal Administration or Director of local bodies shall, 
- 

 
(a) prepare a state policy and solid waste management strategy for the state or the union 

territory in consultation with stakeholders including representative of waste pickers, self help group 
and similar groups working in the field of waste management consistent with these rules, national 
policy on solid waste management and national urban sanitation policy of the Ministry of Housing 
and Urban Affairs, in a period not later than one year from the date of notification of these rules;  

(b) while preparing State policy and strategy on solid waste management, lay emphasis on 
waste reduction, reuse, recycling, recovery and optimum utilisation of various components of solid 
waste to ensure minimisation of waste going to the landfill and minimise impact of solid waste on 
human health and environment; 

(c) state policies and strategies should acknowledge the primary role played by the informal 
sector of waste pickers, waste collectors and recycling industry in reducing waste and provide broad 
guidelines regarding integration of waste picker or informal waste collectors in the waste management 
system. 

(d) ensure implementation of provisions of these rules by all local authorities; 

(e) direct the town planning department of the State to ensure that master plan of every city 
in the State or Union territory provisions for setting up of solid waste processing and disposal facilities 
except for the cities who are members of common waste processing facility or regional sanitary 
landfill for a group of cities; and 

(f) ensure identification and allocation of suitable land to the local bodies within one year 
for setting up of processing and disposal facilities for solid wastes and incorporate them in the master 
plans (land use plan) of the State or as the case may be, cities through metropolitan and district 
planning committees or town and country planning department; 

(g) direct the town planning department of the State and local bodies to ensure that a 
separate space for segregation, storage, decentralised processing of solid waste is demarcated in the 
development plan for group housing or commercial, institutional or any other non-residential complex 
exceeding 200 dwelling or having a plot area exceeding 5,000 square meters;  

(h) direct the developers of Special Economic Zone, Industrial Estate, Industrial Park to 
earmark at least five percent of the total area of the plot or minimum five plots or sheds for recovery 
and recycling facility. 

(i) facilitate establishment of common regional sanitary land fill for a group of cities and 
towns falling within a distance of 50 km (or more) from the regional facility on a cost sharing basis 
and ensure professional management of such sanitary landfills; 

(j) arrange for capacity building of local bodies in managing solid waste, segregation and 
transportation or processing of such waste at source; 

(k) notify buffer zone for the solid waste processing and disposal facilities of more than 
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five tons per day in consultation with the State Pollution Control Board; and 

(l) start a scheme on registration of waste pickers and waste dealers. 

 
12. Duties of District Magistrate or District Collector or Deputy Commissioner. - The District 
Magistrate or District Collector or as the case may be, the Deputy Commissioner shall, -  

 
(a) facilitate identification and allocation of suitable land as per clause (f) of rules 11 for 

setting up solid waste processing and disposal facilities to local authorities in his district in close 
coordination with the Secretary-in-charge of State Urban Development Department within one year 
from the date of notification of these rules; 

(b) review the performance of local bodies, at least once in a quarter on waste segregation, 
processing, treatment and disposal and take corrective measures in consultation with the 
Commissioner or Director of Municipal Administration or Director of local bodies and secretary-in-
charge of the State Urban Development. 

 
13. Duties of the Secretary–in-charge of Village Panchayats or Rural Development 
Department in the State and Union territory. - (1) The Secretary–in-charge of Village Panchayats 
or Rural Development Department in the State and Union territory shall have the same duties as the 
Secretary–in-charge, Urban Development in the States and Union territories, for the areas which are 
covered under these rules and are under their jurisdictions. 

 
14. Duties of Central Pollution Control Board. -The Central Pollution Control Board shall, - 

 
(a) co-ordinate with the State Pollution Control Boards and the Pollution Control 

Committees for implementation of these rules and adherence to the prescribed standards by local  
authorities; 

(b) formulate the standards for ground water, ambient air, noise pollution, leachate in 
respect of all solid waste processing and disposal facilities; 

(c) review environmental standards and norms prescribed for solid waste processing 
facilities or treatment technologies and update them as and when required; 

(d) review through State Pollution Control Boards or Pollution Control Committees, at least 
once in a year, the implementation of prescribed environmental standards for solid waste processing 
facilities or treatment technologies and compile the data monitored by them; 

(e) review the proposals of State Pollution Control Boards or Pollution Control Committees 
on use of any new technologies for processing, recycling and treatment of solid waste and prescribe 
performance standards, emission norms for the same within 6 months; 

(f) monitor through State Pollution Control Boards or Pollution Control Committees the 
implementation of these rules by local bodies; 

(g) prepare an annual report on implementation of these rules on the basis of reports 
received from State Pollution Control Boards and Committees and submit to the Ministry of 
Environment, Forest and Climate Change and the report shall also be put in public domain; 

(h) publish guidelines for maintaining buffer zone restricting any residential, commercial 
or any other construction activity from the outer boundary of the waste processing and disposal 
facilities for different sizes of facilities handling more than five tons per day of solid waste; 

(i) publish guidelines, from time to time, on environmental aspects of processing and 
disposal of solid waste to enable local bodies to comply with the provisions of these rules; and 

(j) provide guidance to States or Union territories on inter-state movement of waste. 
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15. Duties and responsibilities of local authorities and village Panchayats of census towns 
and urban agglomerations. - The local authorities and Panchayats shall, - 

 
(a) prepare a solid waste management plan as per state policy and strategy on solid waste 

management within six months from the date of notification of state policy and strategy and submit 
a copy to respective departments of State Government or Union territory Administration or agency 
authorised by the State Government or Union territory Administration; 

(b) arrange for door to door collection of segregated solid waste from all households 
including slums and informal settlements, commercial, institutional and other non residential 
premises. From multi-storage buildings, large commercial complexes, malls, housing complexes, 
etc., this may be collected from the entry gate or any other designated location; 

(c) establish a system to recognise organisations of waste pickers or informal waste 
collectors and promote and establish a system for integration of these authorised waste-pickers and 
waste collectors to facilitate their participation in solid waste management including door to door 
collection of waste; 

(d) facilitate formation of Self Help Groups, provide identity cards and thereafter encourage 
integration in solid waste management including door to door collection of waste; 

(e) frame bye-laws incorporating the provisions of these rules within one year from the date 
of notification of these rules and ensure timely implementation; 

(f) prescribe from time to time user fee as deemed appropriate and collect the fee from the 
waste generators on its own or through authorised agency; 

(g) direct waste generators not to litter i.e throw or dispose of any waste such as paper, 
water bottles, liquor bottles, soft drink canes, tetra packs, fruit peel, wrappers, etc., or burn or burry 
waste on streets, open public spaces, drains, waste bodies and to segregate the waste at source as 
prescribed under these rules and hand over the segregated waste to authorised the waste pickers or 
waste collectors authorised by the local body; 

(h) setup material recovery facilities or secondary storage facilities with sufficient space 
for sorting of recyclable materials to enable informal or authorised waste pickers and waste collectors 
to separate recyclables from the waste and provide easy access to waste pickers and recyclers for 
collection of segregated recyclable waste such as paper, plastic, metal, glass, textile from the source 
of generation or from material recovery facilities; Bins for storage of bio-degradable wastes shall be 
painted green, those for storage of recyclable wastes shall be printed 1[blue] and those for storage of 
other wastes shall be printed black; 

(i) establish waste deposition centres for domestic hazardous waste and give direction for 
waste generators to deposit domestic hazardous wastes at this centre for its safe disposal. Such facility 
shall be established in a city or town in a manner that one centre is set up for the area of twenty square 
kilometers or part thereof and notify the timings of receiving domestic hazardous waste at such 
centres; 

(j) ensure safe storage and transportation of the domestic hazardous waste to the hazardous 
waste disposal facility or as may be directed by the State Pollution Control Board or the Pollution 
Control Committee; 

(k) direct street sweepers not to burn tree leaves collected from street sweeping and store them 
separately and handover to the waste collectors or agency authorised by local body; 

(l) provide training on solid waste management to waste-pickers and waste collectors; 

(m) collect waste from vegetable, fruit, flower, meat, poultry and fish market on day to day 
basis and promote setting up of decentralised compost plant or bio-methanation plant at suitable 
locations in the markets or in the vicinity of markets ensuring hygienic conditions; 

                                                             

1 Substituted for the word “white” the word “blue” by G.S.R. 298(E) dated 10.4.2019 

 

403302



  The Solid Waste Management Rules, 2016                                                         797 
 

(n) collect separately waste from sweeping of streets, lanes and by-lanes daily, or on 
alternate days or twice a week depending on the density of population, commercial activity and local 
situation; 

(o) set up covered secondary storage facility for temporary storage of street sweepings and 
silt removed from surface drains in cases where direct collection of such waste into transport vehicles 
is not convenient. Waste so collected shall be collected and disposed of at regular intervals as decided 
by the local body; 

(p) collect horticulture, parks and garden waste separately and process in the parks and 
gardens, as far as possible; 

(q) transport segregated bio-degradable waste to the processing facilities like compost 
plant, bio-methanation plant or any such facility. Preference shall be given for on-site processing of 
such waste; 

(r) transport non-bio-degradable waste to the respective processing facility or material 
recovery facilities or secondary storage facility; 

(s) transport construction and demolition waste as per the provisions of the Construction 
and Demolition Waste Management Rules, 2016; 

(t) involve communities in waste management and promotion of home composting, bio-
gas generation, decentralised processing of waste at community level subject to control of odour and 
maintenance of hygienic conditions around the facility; 

(u) phase out the use of chemical fertilizer in two years and use compost in all parks, 
gardens maintained by the local body and wherever possible in other places under its jurisdiction. 
Incentives may be provided to recycling initiatives by informal waste recycling sector. 

(v) facilitate construction, operation and maintenance of solid waste processing facilities 
and associated infrastructure on their own or with private sector participation or through any agency 
for optimum utilisation of various components of solid waste adopting suitable technology including 
the following technologies and adhering to the guidelines issued by the Ministry of Housing and 
Urban Affairs from time to time and standards prescribed by the Central Pollution Control Board. 
Preference shall be given to decentralised processing to minimize transportation cost and 
environmental impacts such as- 

a) bio-methanation, microbial composting, vermi-composting, anaerobic digestion or any 
other appropriate processing for bio-stabilisation of biodegradable wastes; 

b) waste to energy processes including refused derived fuel for combustible fraction of 
waste or supply as feedstock to solid waste based power plants or cement kilns; 

(w) undertake on their own or through any other agency construction, operation and 
maintenance of sanitary landfill and associated infrastructure as per Schedule 1 for disposal of residual 
wastes in a manner prescribed under these rules; 

(x) make adequate provision of funds for capital investments as well as operation and 
maintenance of solid waste management services in the annual budget ensuring that funds for 
discretionary functions of the local body have been allocated only after meeting the requirement of 
necessary funds for solid waste management and other obligatory functions of the local body as per 
these rules; 

(y) make an application in Form-I for grant of authorisation for setting up waste processing, 
treatment or disposal facility, if the volume of waste is exceeding five metric tones per day including 
sanitary landfills from the State Pollution Control Board or the Pollution Control Committee, as the 
case may be; 

(z) submit application for renewal of authorisation at least sixty days before the expiry of 
the validity of authorisation; 

(za) prepare and submit annual report in Form IV on or before the 30 th April of the succeeding 
year to the Commissioner or Director, Municipal Administration or designated Officer;  
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(zb) the annual report shall then be sent to the Secretary-in-Charge of the State Urban 
Development Department or village panchayat or rural development department and to the respective 
State Pollution Control Board or Pollution Control Committee by the 31 st May of every year; 

(zc) educate workers including contract workers and supervisors for door to door collection of 
segregated waste and transporting the unmixed waste during primary and secondary transportation to 
processing or disposal facility; 

(zd) ensure that the operator of a facility provides personal protection equipment including 
uniform, fluorescent jacket, hand gloves, raincoats, appropriate foot wear and masks to all workers 
handling solid waste and the same are used by the workforce; 

(ze) ensure that provisions for setting up of centers for collection, segregation and storage of 
segregated wastes, are incorporated in building plan while granting approval of building plan of a 
group housing society or market complex; and 

(zf) frame bye-laws and prescribe criteria for levying of spot fine for persons who litters or 
fails to comply with the provisions of these rules and delegate powers to officers or local bodies to 
levy spot fines as per the bye laws framed; and 

(zg) create public awareness through information, education and communication campaign 
and educate the waste generators on the following; namely: - 

(i) not to litter; 

(ii) minimise generation of waste; 

(iii) reuse the waste to the extent possible; 

(iv) practice segregation of waste into bio–degradable, non-biodegradable 
(recyclable and combustible), sanitary waste and domestic hazardous wastes at source; 

(v) practice home composting, vermi-composting, bio-gas generation or community 
level composting; 

(vi) wrap securely used sanitary waste as and when generated in the pouches provided 
by the brand owners or a suitable wrapping as prescribed by the local body and place the same 
in the bin meant for non- biodegradable waste; 

(vii) storage of segregated waste at source in different bins; 

(viii) handover segregated waste to waste pickers, waste collectors, recyclers or waste 
collection agencies; and 

(ix) pay monthly user fee or charges to waste collectors or local bodies or any other 
person authorised by the local body for sustainability of solid waste management. 

(zh) stop land filling or dumping of mixed waste soon after the timeline as specified in rule 23 
for setting up and operationalisation of sanitary landfill is over; 

(zi) allow only the non-usable, non-recyclable, non-biodegradable, non-combustible and non-
reactive inert waste    and pre-processing rejects and residues from waste processing facilities to go 
to sanitary landfill and the sanitary landfill sites shall meet the specifications as given in Schedule–I, 
however, every effort shall be made to recycle or reuse the rejects to achieve the desired objective of 
zero waste going to landfill; 

(zj) investigate and analyse all old open dumpsites and existing operational dumpsites for their 
potential of bio-mining and bio-remediation and wheresoever feasible, take necessary actions to bio-
mine or bio-remediate the sites; 

(zk) in absence of the potential of bio-mining and bio-remediation of dumpsite, it shall be 
scientifically capped as per landfill capping norms to prevent further damage to the environment.  
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1[(zl) collect and transport bio-degradable, non-bio-degradable and domestic hazardous waste 
from households including slums and informal settlements, commercial, institutional and other 
nonresidential premises, multi-storey buildings, large commercial complexes, malls, housing 
complexes and the like in compartmentalised and covered vehicle to the respective processing 
facility]. 

 
16. Duties of State Pollution Control Board or Pollution Control Committee. - (1) The State 
Pollution Control Board or Pollution Control Committee shall, - 

 
(a) enforce these rules in their State through local bodies in their respective 

jurisdiction and review implementation of these rules at least twice a year in close coordination 
with concerned Directorate of Municipal Administration or Secretary-in-charge of State Urban 
Development Department; 

(b) monitor environmental standards and adherence to conditions as specified under 
the Schedule I and Schedule II for waste processing and disposal sites; 

(c) examine the proposal for authorisation and make such inquiries as deemed fit, 
after the receipt of the application for the same in Form I from the local body or any other 
agency authorised by the local body; 

(d) while examining the proposal for authorisation, the requirement of consents 
under respective enactments and views of other agencies like the State Urban Development 
Department, the Town and Country Planning Department, District Planning Committee or 
Metropolitan Area Planning Committee, as may be applicable, Airport or Airbase Authority, 
the Ground Water Board, Railways, power distribution companies, highway department and 
other relevant agencies shall be taken into consideration and they shall be given four weeks 
time to give their views, if any; 

(e) issue authorisation within a period of sixty days in Form II to the local body or 
an operator of a facility or any other agency authorised by local body stipulating compliance 
criteria and environmental standards as specified in Schedules I and II including other 
conditions, as may be necessary; 

(f) synchronise the validity of said authorisation with the validity of the consents; 

(g) suspend or cancel the authorization issued under clause (a) any time, if the local 
body or operator of the facility fails to operate the facility as per the conditions stipulated: 

provided that no such authorization shall be suspended or cancelled without giving 
notice to the local body or operator, as the case may be; and 

(h) on receipt of application for renewal, renew the authorisation for next five years, 
after examining every application on merit and subject to the condition that the operator of the 
facility has fulfilled all the provisions of the rules, standards or conditions specified in the 
authorisation, consents or environment clearance. 

(2) The State Pollution Control Board or Pollution Control Committee shall, after giving 
reasonable opportunity of being heard to the applicant and for reasons thereof to be recorded in 
writing, refuse to grant or renew an authorisation. 

(3) In case of new technologies, where no standards have been prescribed by the Central 
Pollution Control Board, State Pollution Control Board or Pollution Control Committee, as the case 
may be, shall approach Central Pollution Control Board for getting standards specified. 

(4) The State Pollution Control Board or the Pollution Control Committee, as the case may 
be, shall monitor the compliance of the standards as prescribed or laid down and treatment technology 
as approved and the conditions stipulated in the authorisation and the standards specified in Schedules 
I and II under these rules as and when deemed appropriate but not less than once in a year. 

(5) The State Pollution Control Board or the Pollution Control Committee may give 

                                                             
1 Ins. sub-rule (zk) vide S.O. 1152(E) dated 19th March, 2020 
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directions to local bodies for safe handling and disposal of domestic hazardous waste deposited by 
the waste generators at hazardous waste deposition facilities. 

(6) The State Pollution Control Board or the Pollution Control Committee shall regulate 
Inter-State movement of waste. 

 
17. Duty of manufacturers or brand owners of disposable products and sanitary napkins and 
diapers. - (1) All manufacturers of disposable products such as tin, glass, plastics packaging, etc., or 
brand owners who introduce such products in the market shall provide necessary financial assistance 
to local authorities for establishment of waste management system. 

 
(2) All such brand owners who sell or market their products in such packaging material 

which are non-biodegradable shall put in place a system to collect back the packaging waste generated 
due to their production. 

(3) Manufacturers or brand owners or marketing companies of sanitary napkins and diapers 
shall explore the possibility of using all recyclable materials in their products or they shall provide a 
pouch or wrapper for disposal of each napkin or diapers along with the packet of their sanitary 
products. 

(4) All such manufacturers, brand owners or marketing companies shall educate the masses 
for wrapping and disposal of their products. 

 
18. Duties of the industrial units located within one hundred km from the refused derived 
fuel and waste to energy plants based on solid waste- All industrial units using fuel and located 
within one hundred km from a solid waste based refused derived fuel plant shall make arrangements 
within six months from the date of notification of these rules to replace at least five percent of their 
fuel requirement by refused derived fuel so produced. 

 
19. Criteria for Duties regarding setting-up solid waste processing and treatment facility. - 
(1) The department in-charge of the allocation of land assignment shall be responsible for providing 
suitable land for setting up of the solid waste processing and treatment facilities and notify such sites 
by the State Government or Union territory Administration. 

 
(2) The operator of the facility shall design and set up the facility as per the technical 

guidelines issued by the Central Pollution Control Board in this regard from time to time and the 
manual on solid waste management prepared by the Ministry of Housing and Urban Affairs. 

(3) The operator of the facility shall obtain necessary approvals from the State Pollution 
Control Board or Pollution Control Committee. 

(4) The State Pollution Control Board or Pollution Control Committee shall monitor the 
environment standards of the operation of the solid waste processing and treatment facilities. 

(5) The operator of the facility shall be responsible for the safe and environmentally sound 
operations of the solid waste processing and or treatment facilities as per the guidelines issued by the 
Central Pollution Control Board from time to time and the Manual on Municipal Solid Waste 
Management published by the Ministry of Housing and Urban Affairs and updated from time to time. 

(6) The operator of the solid waste processing and treatment facility shall submit annual 
report in Form III each year by 30th April to the State Pollution Control Board or Pollution Committee 
and concerned local body. 

20. Criteria and actions to be taken for solid waste management in hilly areas. - In the hilly 
areas, the duties and responsibilities of the local authorities shall be the same as mentioned in rule 15 
with additional clauses as under: 

 
(a) Construction of landfill on the hill shall be avoided. A transfer station at a suitable 

enclosed location shall be setup to collect residual waste from the processing facility and inert waste. 
A suitable land shall be identified in the plain areas down the hill within 25 kilometers for setting up 
sanitary landfill. The residual waste from the transfer station shall be disposed of at this sanitary 
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landfill. 

(b) In case of non-availability of such land, efforts shall be made to set up regional sanitary 
landfill for the inert and residual waste. 

(c) Local body shall frame Bye-laws and prohibit citizen from littering wastes on the streets 
and give strict direction to the tourists not to dispose any waste such as paper, water bottles, liquor 
bottles, soft drink canes, tetra packs, any other plastic or paper waste on the streets or down the hills 
and instead direct to deposit such waste in the litter bins that shall be placed by the local body at all 
tourist destinations. 

(d) Local body shall arrange to convey the provisions of solid waste management under the 
bye-laws to all tourists visiting the hilly areas at the entry point in the town as well as through the 
hotels, guest houses or like where they stay and by putting suitable hoardings at tourist destinations. 

(e) Local body may levy solid waste management charge from the tourist at the entry point 
to make the solid waste management services sustainable. 

(f) The department in-charge of the allocation of land assignment shall identify and allot 
suitable space on the hills for setting up decentralised waste processing facilities. Local body shall 
set up such facilities. Step garden system may be adopted for optimum utilisation of hill space. 

 
21. Criteria for waste to energy process. - (1) Non recyclable waste having calorific value of 
1500 Kcal/kg or more shall not be disposed of on landfills and shall only be utilised for generating 
energy either or through refuse derived fuel or by giving away as feed stock for preparing refuse 
derived fuel. 

 
(2) High calorific wastes shall be used for co-processing in cement or thermal power plants. 

(3) The local body or an operator of facility or an agency designated by them proposing to 
set up waste to energy plant of more than five tones per day processing capacity shall submit an 
application in Form-I to the State Pollution Control Board or Pollution Control Committee, as the 
case may be, for authorisation. 

(4) The State Pollution Control Board or Pollution Control Committee, on receiving such 
application for setting up waste to energy facility, shall examine the same and grant permission within 
sixty days. 

 
22. Time frame for implementation. - Necessary infrastructure for implementation of these rules 
shall be created by the local bodies and other concerned authorities, as the case may be, on their own, 
by directly or engaging agencies within the time frame specified below: 

 

Sl. No. Activity 

Time limit from 
the date of 

notification of 
rules 

(1) (2) (3) 
1. Identification of suitable sites for setting up solid waste 

processing facilities 
1 year 

2. Identification of suitable sites for setting up common regional 
sanitary landfill facilities for suitable clusters of local  authorities 
under  0.5  million population  and for  setting up common 
regional sanitary landfill facilities or stand alone sanitary landfill 
facilities by all local authorities having a population of 0.5 million 
or more . 

1 year 

3. Procurement of suitable sites for setting up solid waste processing 
facility and sanitary landfill facilities 

2 years 

4. Enforcing waste generators to practice segregation of bio 
degradable, recyclable, combustible, sanitary waste domestic 

2 years 
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hazardous and inert solid wastes at source , 
5. Ensure door  to  door collection  of  segregated  waste and  its 

transportation in covered vehicles to processing or disposal 
facilities. 

2 years 

6. Ensure separate storage, collection and transportation of 
construction and demolition wastes 

2 years 

7. Setting up solid waste processing facilities by all local bodies 
having 100000 or more population 

2 years 

8. Setting up  solid  waste  processing  facilities  by  local  bodies 
and  census  towns below 100000 population. 

3 years 

9 Setting up common or stand alone sanitary landfills by or for all 
local bodies having 0.5 million or more population for the 
disposal of only such residual wastes from the processing 
facilities as well as untreatable inert wastes as permitted under the 
Rules 

 
 

3 years 

10. Setting up common or regional sanitary landfills by all local 
bodies and census towns under 0.5 million population for the 
disposal of permitted waste under the rules 

 
 

3years 
11. Bio-remediation or capping of old and abandoned dump sites 5years 

 
23. State Level Advisory Body. – (1) Every Department in-charge of local bodies of the 
concerned State Government or Union territory administration shall constitute a State Level Advisory 
Body within six months from the date of notification of these rules comprising the following 
members, namely: - 
 

Sl. No Designation Member 
(1) (2) (3) 

1. Secretary, Department of Urban Development or Local self-
government department of the State 

Chairperson, ex- 
officio 

2. One representative of Panchayats or Rural development 
Department not below the rank of Joint Secretary to State 
Government 

Member, ex-officio 

3. One representative of Revenue Department of State 
Government 

Member, ex-officio 

4. One representative from Ministry of Environment, Forest and 
Climate Change Government of India 

Member, ex-officio 

5. One representative Government of India from Ministry of 
Housing and Urban Affairs, 

Member, ex-officio 

6. One representative Government of India from Ministry of Rural 
Development, 

Member, ex-officio 

7. One representative from the Central Pollution Control Board Member, ex-officio 
8. One representative from the State Pollution Control Board or 

Pollution Control Committee 
Member, ex-officio 

9. One representative from Indian Institute of Technology or 
National Institute of Technology 

Member, ex-officio 

10. Chief town planner of the state Member 
11. Three representatives from the local bodies by rotation Member 
12. Two representatives from census towns or urban 

agglomerations by rotation. 
Member 

13. One representative from reputed Non-Governmental 
Organisation or Civil Society working for the waste pickers or 
informal recycler or solid waste management 

Member 
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14. One representative from a body representing Industries at the 
State or Central level 

Member 

15. One representative from waste recycling industry Member 
16. Two subject experts Member 
17. Co-opt one representative each from agriculture department, 

and labour department of State Government. 
Member 

 
(2) The State Level Advisory Body shall meet at least one in every six months to review 

the matters related to implementation of these rules, state policy and strategy on solid waste 
management and give advice to state government for taking measures that are necessary for 
expeditious and appropriate implementation of these rules. 

 
(3) The copies of the review report shall be forwarded to the State Pollution Control Board 

or Pollution Control Committee for necessary action. 
 
24. Annual report. - (1) The operator of facility shall submit the annual report to the local body in 
Form-III on or before the 30th day of April every year. 

 
(2) The local body shall submit its annual report in Form-IV to State Pollution Control 

Board or Pollution Control Committee and the Secretary-in-Charge of the Department of Urban 
Development of the concerned State or Union Territory in case of metropolitan city and to the Director 
of Municipal Administration or Commissioner of Municipal Administration or Officer in -Charge of 
Urban local bodies in the state in case of all other local bodies of state on or before the 30th day of 
June every year 

(3) Each State Pollution Control Board or Pollution Control Committee as the case may be, 
shall prepare and submit the consolidated annual report to the Central Pollution Control Board and 
Ministry of Housing and Urban Affairs on the implementation of these rules and action taken against 
non complying local body by the 31stday of July of each year in Form-V. 

(4) The Central Pollution Control Board shall prepare a consolidated annual review report 
on the status of implementation of these rules by local bodies in the country and forward the same to 
the Ministry of Housing and Urban Affairs and Ministry of Environment, Forest and Climate Change, 
along with its recommendations before the 31stday of August each year. 

(5) The annual report shall be reviewed by the Ministry of Environment, Forest and Climate 
Change during the meeting of Central Monitoring Committee. 

 
25. Accident reporting. - In case of an accident at any solid waste processing or treatment or 
disposal facility or landfill site, the Officer- in- charge of the facility shall report to the local body in 
Form-VI and the local body shall review and issue instructions if any, to the in- charge of the facility. 

 
 
 

SCHEDULE I 

[see rule 15 (w), (zi), 16 (1) (b) (e), 16 (4)]  

Specifications for Sanitary Landfills 

 
(A) Criteria for site selection. – 

 
(i) The department in the business allocation of land assignment shall provide suitable site 

for setting up of the solid waste processing and treatment facilities and notify such sites. 

(ii) The sanitary landfill site shall be planned, designed and developed with proper 
documentation of construction plan as well as a closure plan in a phased manner. In case 
a new landfill facility is being established adjoining an existing landfill site, the closure 
plan of existing landfill should form a part of the proposal of such new landfill. 
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(iii) The landfill sites shall be selected to make use of nearby wastes processing facilities. 
Otherwise, wastes processing facility shall be planned as an integral part of the landfill  
site. 

(iv) Landfill sites shall be set up as per the guidelines of the Ministry of Housing and Urban 
Affairs, Government of India and Central Pollution Control Board. 

(v) The existing landfill sites which are in use for more than five years shall be improved 
in accordance with the specifications given in this Schedule. 

(vi) The landfill site shall be large enough to last for at least 20-25 years and shall develop 
‘landfill cells’ in a phased manner to avoid water logging and misuse. 

(vii) The landfill site shall be 100 meter away from river, 200 meter from a pond, 200 meter 
from Highways, Habitations, Public Parks and water supply wells and 20 km away from 
Airports or Airbase. However, in a special case, landfill site may be set up within a 
distance of 10 and 20 km away from the Airport/Airbase after obtaining no objection 
certificate from the civil aviation authority/ Air force as the case may be. The Landfill 
site shall not be permitted within the flood plains as recorded for the last 100 years, zone 
of coastal regulation, wetland, Critical habitat areas, sensitive eco-fragile areas. 

(viii) The sites for landfill and processing and disposal of solid waste shall be incorporated in 
the Town Planning Department’s land-use plans. 

(ix) A buffer zone of no development shall be maintained around solid waste processing and 
disposal facility, exceeding five Tonnes per day of installed capacity. This will be 
maintained within the total area of the solid waste processing and disposal facility. The 
buffer zone shall be prescribed on case to case basis by the local body in consultation 
with concerned State Pollution Control Board. 

(x) The biomedical waste shall be disposed of in accordance with the Bio-medical Waste 
Management Rules, 2016, as amended from time to time. The hazardous waste shall be 
managed in accordance with the Hazardous and Other Wastes (Management and 
Transboundary Movement) Rules, 2016, as amended from time to time. The E- waste 
shall be managed in accordance with the e-Waste (Management) Rules, 2016 as 
amended from time to time. 

(xi) Temporary storage facility for solid waste shall be established in each landfill site to 
accommodate the waste in case of non-operation of waste processing and during 
emergency or natural calamities. 

 
(B) Criteria for development of facilities at the sanitary landfills. – 

 
(i) Landfill site shall be fenced or hedged and provided with proper gate to monitor 

incoming vehicles, to prevent entry of unauthorised persons and stray animals 

(ii) The approach and / internal roads shall be concreted or paved so as to avoid generation 
of dust particles due to vehicular movement and shall be so designed to ensure free 
movement of vehicles and other machinery. 

(iii) The landfill site shall have waste inspection facility to monitor waste brought in for 
landfilling h, office facility for record keeping and shelter for keeping equipment and 
machinery including pollution monitoring equipment. The operator of the facility shall 
maintain record of waste received, processed and disposed. 

(iv) Provisions like weigh bridge to measure quantity of waste brought at landfill site, fire 
protection equipment and other facilities as may be required shall be provided. 

(v) Utilities such as drinking water and sanitary facilities (preferably washing/bathing 
facilities for workers) and lighting arrangements for easy landfill operations during night 
hours shall be provided. 

(vi) Safety provisions including health inspections of workers at landfill sites shall be carried 
out made. 

(vii) Provisions for parking, cleaning, washing of transport vehicles carrying solid waste shall 
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be provided. The wastewater so generated shall be treated to meet the prescribed  
standards. 

 
(C) Criteria for specifications for land filling operations and closure on completion of land 

filling. – 
 

(i) Waste for land filling shall be compacted in thin layers using heavy compactors to 
achieve high density of the waste. In high rainfall areas where heavy compactors cannot 
be used, alternative measures shall be adopted. 

(ii) Till the time waste processing facilities for composting or recycling or energy recovery 
are set up, the waste shall be sent to the sanitary landfill. The landfill cell shall be 
covered at the end of each working day with minimum 10 cm of soil, inert debris or 
construction material. 

(iii) Prior to the commencement of monsoon season, an intermediate cover of 40-65 cm 
thickness of soil shall be placed on the landfill with proper compaction and grading to 
prevent infiltration during monsoon. Proper drainage shall be constructed to divert run-
off away from the active cell of the landfill. 

(iv)  After completion of landfill, a final cover shall be designed to minimise infiltration and 
erosion. The final cover shall meet the following specifications, namely: --  

a) The final cover shall have a barrier soil layer comprising of 60 cm of clay or 
amended soil with permeability coefficient less than 1 x 10-7 cm/sec. 

b) On top of the barrier soil layer, there shall be a drainage layer of 15 cm. 

c) On top of the drainage layer, there shall be a vegetative layer of 45 cm to support 
natural plant growth and to minimise erosion. 

 
(D) Criteria for pollution prevention. - In order to prevent pollution from landfill operations, the 

following provisions shall be made, namely: - 
 

(i) The storm water drain shall be designed and constructed in such a way that the surface 
runoff water is diverted from the landfilling site and leachates from solid waste locations 
do not get mixed with the surface runoff water. Provisions for diversion of storm water 
discharge drains shall be made to minimise leachate generation and prevent pollution of 
surface water and also for avoiding flooding and creation of marshy conditions. 

(ii) Non-permeable lining system at the base and walls of waste disposal area. For landfill 
receiving residues of waste processing facilities or mixed waste or waste having 
contamination of hazardous materials (such as aerosols, bleaches, polishes, batteries, 
waste oils, paint products and pesticides) shall have liner of composite barrier of 1.5 mm 
thick high density polyethylene (HDPE) geo-membrane or geo-synthetic liners, or 
equivalent, overlying 90 cm of soil (clay or amended soil) having permeability 
coefficient not greater than 1 x 10-7 cm/sec. The highest level of water table shall be at 
least two meter below the base of clay or amended soil barrier layer provided at the 
bottom of landfills. 

(iii) Provisions for management of leachates including its collection and treatment shall be 
made. The treated leachate shall be recycled or utilized as permitted, otherwise shall be 
released into the sewerage line, after meeting the standards specified in Schedule- II. In 
no case, leachate shall be released into open environment. 

(iv) Arrangement shall be made to prevent leachate runoff from landfill area entering any 
drain, stream, river, lake or pond. In case of mixing of runoff water with leachate or 
solid waste, the entire mixed water shall be treated by the concern authority. 

 
(E) Criteria for water quality monitoring. – 

 
(i) Before establishing any landfill site, baseline data of ground water quality in the area 

shall be collected and kept in record for future reference. The ground water quality 
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within 50 meter of the periphery of landfill site shall be periodically monitored covering 
different seasons in a year that is, summer, monsoon and post-monsoon period to ensure 
that the ground water is not contaminated. 

(ii) Usage of groundwater in and around landfill sites for any purpose (including drinking 
and irrigation) shall be considered only after ensuring its quality. The following 
specifications for drinking water quality shall apply for monitoring purpose, namely: - 

 
 

S. No. 
 

Parameters 
IS 10500:2012, Edition 2.2(2003-09) 
Desirable limit (mg/l except for pH) 

(1) (2) (3) 
 Arsenic 0.01 
 Cadmium 0.01 
 Chromium(as Cr6+ ) 0.05 
 Copper 0.05 
 Cyanide 0.05 
 Lead 0.05 
 Mercury 0.001 
 Nickel - 
 Nitrate as NO3 45.0 
 pH 6.5-8.5 
 Iron 0.3 
 Total hardness (as CaCO3) 300.0 
 Chlorides 250 
 Dissolved solids 500 
 Phenolic compounds 

(as C6H5OH) 
0.001 

 Zinc 5.0 
 Sulphate (as SO4) 200 

 
 
 
 
(F) Criteria for ambient air quality monitoring. – 

 
(i) Landfill gas control system including gas collection system shall be installed at landfill 

site to minimize odour, prevent off-site migration of gases, to protect vegetation planted 
on the rehabilitated landfill surface. For enhancing landfill gas recovery, use of 
geomembranes in cover systems along with gas collection wells should be considered. 

(ii) The concentration of methane gas generated at landfill site shall not exceed 25 per cent 
of the lower explosive limit (LEL). 

(iii) The landfill gas from the collection facility at a landfill site shall be utilized for either 
direct thermal applications or power generation, as per viability. Otherwise, landfill gas 
shall be burnt (flared) and shall not be allowed to escape directly to the atmosphere or 
for illegal tapping. Passive venting shall be allowed in case if its utilisation or flaring is 
not possible. 

(iv) Ambient air quality at the landfill site and at the vicinity shall be regularly monitored. 
Ambient air quality shall meet the standards prescribed by the Central Pollution Control 
Board for Industrial area. 

 
(G) Criteria for plantation at landfill Site. - A vegetative cover shall be provided over the 

completed site in accordance with the following specifications, namely: - 
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(a) Locally adopted non-edible perennial plants that are resistant to drought and extreme 
temperatures shall be planted; 

(b) The selection of plants should be of such variety that their roots do not penetrate more 
than 30 cms. This condition shall apply till the landfill is stabilized; 

(c) Selected plants shall have ability to thrive on low-nutrient soil with minimum nutrient 
addition; 

(d) Plantation to be made in sufficient density to minimise soil erosion. 

(e) Green belts shall be developed all around the boundary of the landfill in consultation 
with State Pollution Control Boards or Pollution Control Committees. 

 
(H) Criteria for post-care of landfill site. - (1) The post-closure care of landfill site shall be 

conducted for at least fifteen years and long term monitoring or care plan shall consist of the 
following, namely: -   

 
(a) Maintaining the integrity and effectiveness of final cover, making repairs and 

preventing run-on and run-off from eroding or otherwise damaging the final 
cover; 

(b) Monitoring leachate collection system in accordance with the requirement; 

(c) Monitoring of ground water in and around landfill; 

(d) Maintaining and operating the landfill gas collection system to meet the 
standards. 

 
(2)      Use of closed landfill sites after fifteen years of post-closure monitoring can be 
considered for human settlement or otherwise only after ensuring that gaseous emission and 
leachate quality analysis complies with the specified standards and the soil stability is ensured. 

 
(I) Criteria for special provisions for hilly areas. - Cities and towns located on hills shall have 

location-specific methods evolved for final disposal of solid waste by the local body with the 
approval of the concerned State Pollution Control Board or the Pollution Control Committee. 
The local body shall set up processing facilities for utilisation of biodegradable organic waste. 
The non-biodegradable recyclable materials shall be stored and sent for recycling periodically. 
The inert and non-biodegradable waste shall be used for building roads or filling-up of 
appropriate areas on hills. In case of constraints in finding adequate land in hilly areas, waste 
not suitable for road-laying or filling up shall be disposed of in regional landfills in plain areas. 
 

(J) Closure and Rehabilitation of Old Dumps- Solid waste dumps which have reached their full 
capacity or those which will not receive additional waste after setting up of new and properly 
designed landfills should be closed and rehabilitated by examining the following options: 

 
(i) Reduction of waste by bio mining and waste processing followed by placement 

of residues in new landfills or capping as in (ii) below. 

(ii) Capping with solid waste cover or solid waste cover enhanced with 
geomembrane to enable collection and flaring / utilisation of greenhouse gases. 

(iii) Capping as in (ii) above with additional measures (in alluvial and other coarse 
grained soils) such as cut-off walls and extraction wells for pumping and treating 
contaminated ground water. 

(iv) Any other method suitable for reducing environmental impact to acceptable 
level. 

 

 

 

 

513313



808                                                    The Solid Waste Management Rules, 2016 
 
 

SCHEDULE II 

[see rule 16 (1), (b), (e), 16 (4)]  

Standards of processing and treatment of solid waste 

 
A. Standards for composting. - The waste processing facilities shall include composting as one 

of the technologies for processing of bio degradable waste. In order to prevent pollution from 
compost plant, the following shall be complied with namely: - 
 
(a) The incoming organic waste at site shall be stored properly prior to further processing. 

To the extent possible, the waste storage area should be covered. If, such storage is done 
in an open area, it shall be provided with impermeable base with facility for collection 
of leachate and surface water run-off into lined drains leading to a leachate treatment 
and disposal facility; 

(b) Necessary precaution shall be taken to minimise nuisance of odour, flies, rodents, bird 
menace and fire hazard; 

(c) In case of breakdown or maintenance of plant, waste intake shall be stopped and 
arrangements be worked out for diversion of waste to the temporary processing site or 
temporary landfill sites which will be again reprocessed when plant is in order; 

(d) Pre-process and post-process rejects shall be removed from the processing facility on 
regular basis and shall not be allowed to pile at the site. Recyclables shall be routed 
through appropriate vendors. The non-recyclable high calorific fractions to be 
segregated and sent to waste to energy or for RDF production, co-processing in cement 
plants or to thermal power plants. Only rejects from all processes shall be sent for 
sanitary landfill site(s). 

(e) The windrow area shall be provided with impermeable base. Such a base shall be made 
of concrete or compacted clay of 50 cm thick having permeability coefficient less than 
10–7 cm/sec. The base shall be provided with 1 to 2 per cent slope and circled by lined 
drains for collection of leachate or surface run-off; 

(f) Ambient air quality monitoring shall be regularly carried out. Odour nuisance at down-
wind direction on the boundary of processing plant shall also be checked regularly. 

(g) Leachate shall be re-circulated in compost plant for moisture maintenance. 

(h) The end product compost shall meet the standards prescribed under Fertilizer Control 
Order notified from time to time. 

(i) In order to ensure safe application of compost, the following specifications for compost 
quality shall be met, namely: - 

 

Parameters Organic Compost (FCO 
2009) 

Phosphate Rich Organic 
Manure  

(FCO 2013) 
(1) (2) (3) 

Arsenic (mg/kg) 10.00 10.00 
Cadmium (mg/kg) 5.00 5.00 
Chromium (mg/kg) 50.00 50.00 
Copper (mg/kg) 300.00 300.00 
Lead (mg/kg) 100.00 100.00 
Mercury (mg/kg) 0.15 0.15 
Nickel (mg/kg) 50.00 50.00 
Zinc (mg/kg) 1000.00 1000.00 
C/N ratio <20 Less than 20:1 
pH 6.5-7.5 (1:5 solution) maximum 6.7 
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Moisture, percent by weight, 
maximum 

15.0-25.0 25.0 

Bulk density (g/cm3) <1.0 Less than 1.6 
Total Organic Carbon, per 
cent by weight, minimum 

12.0 7.9 

Total Nitrogen (as N), per 
cent by weight, minimum 

0.8 0.4 

Total Phosphate (as P205) 
percent by weight, minimum 

0.4 10.4 

Total Potassium (as K20), 
percent by weight, minimum 

0.4 - 

Colour Dark brown to black - 
Odour Absence of foul Odor - 
Particle size Minimum 90% material 

should pass through 4.0 
mm IS sieve 

Minimum 90% material 
should pass through 4.0 mm 

IS sieve 
Conductivity (as dsm-1), not 
more than 

4.0 8.2 

 
* Compost (final product) exceeding the above stated concentration limits shall not be used for 
food crops. However, it may be utilized for purposes other than growing food crops.  

 
B. Standards for treated leachates. -The disposal of treated leachates shall meet the following 

standards, namely: - 
 

 
S. No 

Parameter 
( Mode of Disposal ) 

Inland 
surface water 

Public 
sewers 

Land 
disposal 

(1) (2) (3) (4) (5) 
1. Suspended solids, mg/l, max 100 600 200 
2. Dissolved solids (inorganic) mg/l, max. 2100 2100 2100 
3 pH value 5.5 to 9.0 5.5 to 9.0 5.5 to 9.0 
4 Ammonical nitrogen (as N), mg/l, max. 50 50 - 
5 Total Kjeldahl nitrogen (as N), mg/l, max. 100 - - 
6 Biochemical oxygen demand (3 days at 

27 0C) max.(mg/l) 
 

30 
 

350 
 

100 
7 Chemical oxygen demand, mg/l, max. 250 - - 
8 Arsenic (as As), mg/l, max 0.2 0.2 0.2 
9 Mercury (as Hg), mg/l, max 0.01 0.01 - 
10 Lead (as Pb), mg/l, max 0.1 1.0 - 
11 Cadmium (as Cd), mg/l, max 2.0 1.0 - 
12 Total Chromium (as Cr), mg/l, max. 2.0 2.0 - 
13 Copper (as Cu), mg/l, max. 3.0 3.0 - 
14 Zinc (as Zn), mg/l, max. 5.0 15 - 
15 Nickel (as Ni), mg/l, max 3.0 3.0 - 
16 Cyanide (as CN), mg/l, max. 0.2 2.0 0.2 
17 Chloride (as Cl), mg/l, max. 1000 1000 600 
18 Fluoride (as F), mg/l, max 2.0 1.5 - 
19 Phenolic compounds (as C6H5OH) mg/l, 

max. 
1.0 5.0 - 
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Note: While discharging treated leachates into inland surface waters, quantity of leachates being 
discharged and the quantity of dilution water available in the receiving water body shall be given 
due consideration. 

 
C. Standards for incineration: The Emission from incinerators /thermal technologies in Solid 

Waste treatment/disposal facility shall meet the following standards, namely: - 
 

Parameter Emission standard 
(1) (2) (1) 

Particulates 50 mg/Nm3 Standard refers to half hourly average 
value 

HCl 50 mg/Nm3 Standard refers to half hourly average 
value 

SO2 200 mg/Nm3 Standard refers to half hourly average 
value 

CO 100 mg/Nm3 Standard refers to half hourly average 
value 

50 mg/Nm3 Standard refers to daily average value 
Total Organic Carbon 20 mg/Nm3 Standard refers to half hourly average 

value 
HF 4 mg/Nm3 Standard refers to half hourly average 

value 
NOx (NO and NO2 
expressed as NO2 ) 

400 mg/Nm3 Standard refers to half hourly average 
value 

Total dioxins and furans 0.1 ng TEQ/Nm3 Standard refers to 6-8 hours sampling. 
Please refer guidelines for 17 concerned 
congeners for toxic equivalence values 
to arrive at total toxic equivalence. 

Cd + Th + their 
compounds 

0.05 mg/Nm3 Standard refers to sampling time 
anywhere between 30 minutes and 8 
hours. 

Hg and its compounds 0.05 mg/Nm3 Standard refers to sampling time 
anywhere between 30 minutes and 8 
hours. 

Sb + As + Pb + Cr + Co + 
Cu + Mn + Ni + V + their 
compounds 

0.5 mg/Nm3 Standard refers to sampling time 
anywhere between 30 minutes and 8 
hours. 

Note.- All values corrected to 11% oxygen on a dry basis.  
 
Note: 

 
(a)  Suitably designed pollution control devices shall be installed or retrofitted with the 

incinerator to achieve the above emission limits. 

(b) Waste to be incinerated shall not be chemically treated with any chlorinated disinfectants. 

(c) Incineration of chlorinated plastics shall be phased out within two years. 

(d)  If the concentation of toxic metals in incineration ash exceeds the limits specified in the 
Hazardous Waste (Management, Handling and Trans boundary Movement) Rules, 2008, 
as amended from time to time, the ash shall be sent to the hazardous waste treatment, 
storage and disposal fcaility. 

(e)  Only low sulphur fuel like LDO, LSHS, Diesel, bio-mass, coal, LNG, CNG, RDF and bio-
gas shall be used as fuel in the incinerator. 

(f) The CO2 concentration in tail gas shall not be more than 7%. 
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(g)  All the facilities in twin chamber incinerators shall be designed to achieve a minimum 
temperature of 9500C in secondary combustion chamber and with a gas residence time in 
secondary combustion chamber not less than 2 (two) seconds. 

(h)  Incineration plants shall be operated (combustion chambers) with such temperature, 
retention time and turbulence, as to achieve total Organic Carbon (TOC) content in the 
slag and bottom ash less than 3%, or the loss on ignition is less than 5% of the dry weight. 

(i) Odour from sites shall be managed as per guidelines of CPCB issued from time to time 

 
FORM – I 

[see rule 15 (y) 16 (1) (c), 21(3)] 

 
Application for obtaining authorisation under solid waste management rules for 

processing/recycling/treatment and disposal of solid waste 
 
To, 
The Member Secretary, 
State Pollution Control Board or Pollution Control Committee, of…....  
 
Sir, 

I/We hereby apply for authorisation under the Solid Waste Management Rules, 2016 
for processing, recycling, treatment and disposal of solid waste. 

 
1. Name of the local body/agency appointed by them/ 

operator of facility 
 

2. Correspondence address  
Telephone No. 
Fax No.          e-mail: 

 

3. Nodal Officer & designation(Officer authorised by the 
local body or agency responsible for operation of 
processing/ treatment or disposal facility) 

 

4. Authorisation required for setting up and operation of 
the facility (Please tick mark) 

waste 
processing 
recycling 
treatment 
disposal at landfill 

5. Attach copies of the Documents  
Site clearance (local body) 
Proof of Environmental Clearance  
Consent for establishment 
Agreement between municipal authority and operating 
agency  
Investment on the project and expected return 

 

6. Processing/recycling/treatment of solid waste 
(i) Total Quantity of waste to be processed per 

day  
Quantity of waste to be recycled 
Quantity of waste to be treated 
Quantity of waste to be disposed into landfill 

(ii) Utilisation programme for waste processed 
(Product utilisation)  

(iii) Methodology for disposal (attach details) 
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Quantity of leachate 
Treatment technology for leachate 

(iv) Measures to be taken for prevention and 
control of environmental pollution 

(v) Measures to be taken for safety of workers 
working in the plant 

(vi) Details on solid waste processing/ 
recycling/treatment/disposal facility (to be 
attached) 

7. Disposal of solid waste 
Number of sites identified 
Quantity of waste to be disposed per day 
Details of methodology or criteria followed for site 
selection (attach)  
Details of existing site under operation 
Methodology and operational details of landfilling  
Measures taken to check environmental pollution 

 

8 Any other information.  
 
Date: Signature: 
Place: Designation 
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Form- II 

[see rule 16 (1) (e)]  

 
Format for issue of authorization 

File No.:     
Dated:     
Authorisation No. _______________     
 
To 
 
Ref: Your application number  _dt.    
 
The  State Pollution Control Board/Pollution Control Committee after 
examining the proposal hereby authorises 
  _ having administrative office at 
  _to set up and operate waste processing/recycling/ treatment/disposal 
facility at _________________________________________ 
The authorisation is hereby granted to operate the facility for processing, recycling, treatment and 
disposal of solid waste. 
 
The authorisation is subject to the terms and conditions stated below and such conditions as may be 
otherwise specified in these rules and the standards laid down in Schedules I and II under these rules.  
 
The  State Pollution Control Board/Pollution Control Committees of the 
UT may, at any time, revoke any of the conditions applicable under the 
authorisation and shall communicate the same in writing. 
 
Any violation of the provision of the Solid Waste Management Rules, 2016 will attract the penal 
provision of the Environment (Protection) Act, 1986 (29 of 1986). 
 
 

 
(Member Secretary)  

State Pollution Control Board/Pollution Control Committee of the UT 
(Signature and designation) 

 
Date:  
Place: 
 

Form – III 

[see rule 19 (6), 24 (1)] 

 
Format of annual report to be submitted by the operator of facility to the local body  

 
1 Name of the City/Town and State  
2 Population  
3 Area in sq. kilometers  
4 Name & Address of the local body Telephone 

No. 
Fax No. 
E-mail: 

 

5 Name and address of operator of the facility  
6 Name of officer in-charge of the facility Phone 

No: 
Fax No: 
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E-mail: 
7 Number of households in the city/town, Number 

of non-residential premises in the city 
Number of election/ administrative wards in the 
city/town 

 

8 Quantity of Solid waste  
Estimated Quantity of solid waste generated in 
the local body area per day in metric tones 

/tpd 

Quantity of solid waste collected per day /tpd 
Per capita waste collected per day /gm/day 

9 Quantity of solid waste processed /tpd 
Quantity of solid waste disposed at landfill /tpd 
Status of Solid Waste Management (SWM) 
service 

 

 Segregation and storage of waste at source  
Whether solid waste is stored at source in 
domestic/commercial/ institutional bins If yes, 

Yes/No 
 

Percentage of households practice storage of 
waste at source in domestic bins 

% 
 

Percentage of non-residential premises practice 
storage   of   waste   at   source   in commercial 
/institutional bins 

% 
 

Percentage of households dispose of throw 
solid waste on the streets 

% 
 

Percentage of non-residential premises 
dispose of throw solid waste on the streets 

 
% 

Whether solid waste is stored at source in 
a segregated form 

Yes/No 
 

If yes, Percentage of premises segregating the 
waste at source 

% 

 Door to Door Collection of solid waste  
Whether door to door collection (D2D) of solid 
waste is being done in the city/town 

Yes/No 

 if yes  
Number of wards covered in D2D collection of 
waste 

 

No. of households covered  
No. of non-residential premises including 
commercial establishments, hotels, restaurants 
educational institutions/ offices etc covered 

 

Percentage of residential and non-residential 
premises covered in door to door collection 
through: 
Motorized vehicle  
Containerized tricycle/handcart 
Other device 

 
 

% 
% 
% 

If not, method of primary collection adopted  
Sweeping of streets  

 Length of roads, streets, lanes, bye-lanes in the km 
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city that need to be cleaned 
 Frequency of street sweepings and percentage 

of population covered 
 
 
 

frequency Daily Alter
nate 
days 

Twice a 
week 

Occa
sional
ly 

% of 
population 
covered 

    

 

Tools used  
Manual sweeping  % 
Mechanical sweeping % 
Whether long handle broom used by sanitation 
workers 

Yes/No 

Whether each sanitation worker is given 
handcart/tricycle for collection of waste 

Yes/No 
 

Whether handcart / tricycle is containerized Yes/No 
Whether the collection tool synchronizes with 
collection/ waste storage containers utilized 

Yes/No 

 Secondary Waste Storage facilities  
No. and type of waste storage depots in the 
city/town 
Open waste storage sites Masonry bins 
Cement concrete cylinder bins Dhalao/covered 
rooms/space Covered metal/plastic containers 
Upto 1.1 m3 bins 
2 to 5 m3 bins 
Above 5m3 containers  
Bin-less city 

No. Capacity in m3 

Bin/ population ratio  
Ward wise details of waste storage depots 
(attach): 
Ward No: 
Area: 
Population: 
No. of bins placed 
Total volume of bins placed 

 

 Total storage capacity of waste storage facilities 
in cubic meters 

 

Total waste actually stored at the waste storage 
depots daily 

 

Give frequency of collection of waste from the 
depots 

Frequency No. of bins 
Daily  
Alternate day  
Twice a week  
Once a week  
Occasionally  

 Whether storage depots have facility for storage  
of segregated waste in green, blue and  black 
bins 

Yes/ No 
(if yes, add details)  
No. of green bins:  
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No. of blue bins:  
No. of black bins: 

 Whether lifting of solid waste from storage 
depots is manual or mechanical. Give 
percentage 

(%) of Manual Lifting of 
SOLID WASTE % 

 (%) of Mechanical lifting % 
If mechanical – specify the method used front-end loaders/ Top loaders 
Whether solid waste is lifted from door to door 
and transported to treatment plant directly in a 
segregated form 

Yes/ No 

 Waste Transportation per day 
Type and Number of vehicles used (pl tick 
or add) 

No. Trips made waste transported 
 

Animal cart  
Tractors 
Non tipping Truck  
Tipping Truck  
Dumper Placers  
Refuse collectors  
Compactors  
Others 
JCB/loader 

 Frequency of transportation of waste Frequency Daily 
Alternate day Twice 
a week Once a week 
Occasionally 

(%) of waste 
transported 

Quantity of waste transported each day /tpd 
Percentage of total waste transported daily % 
Waste Treatment Technologies used  
Whether solid waste is processed Yes/No 
If yes, Quantity of waste processed daily /tpd 
Land(s) available with the local body for waste 
processing (in Hectares) 

 

Land currently utilized for waste processing  
Solid waste processing facilities in operation  

 Solid waste processing facilities under 
construction 

 

Distance of processing facilities from city/town 
boundary 

 

Details of technologies adopted  
 Composting, Qty. raw material processed  

Qty. final product produced  
Qty. sold 
Qty. of residual waste landfilled 

 Vermi composting Qty. raw material processed  
Qty. final product produced  
Qty. sold 
Qty. of residual waste landfilled 

Bio-methanation Qty. raw material processed  
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Qty. final product produced  
Qty. sold  
Qty. of residual waste landfilled 

 Refuse Derived Fuel Qty. raw material processed  
Qty. final product produced  
Qty. sold  
Qty. of residual waste landfilled 

Waste to Energy technology such as 
incineration, gasification, pyrolysis or any other 
technology ( give detail) 

Qty. raw material processed  
Qty. final product produced  
Qty. sold  
Qty. of residual waste landfilled 

Co-processing Qty. raw material processed  
 

Combustible waste supplied to  cement plant  
Combustible waste supplied to solid waste 
based power plants 

 

Others Qty. 
Solid waste disposal facilities  
No. of dumpsites sites available with the local 
body 

 

 No. of sanitary landfill sites available with the 
local body 

 

Area of each such sites available for waste 
disposal 

 

 Area of land currently used for waste disposal  
Distance of dumpsite/landfill facility from 
city/town 

kms 

Distance from the nearest habitation kms 
Distance from water body kms 
Distance from state/national highway kms 
Distance from Airport kms 
Distance from important religious places or 
historical monument 

kms 

Whether it falls in flood prone area Yes/No 
Whether it falls in earthquake fault line area Yes/No 

 
 

Quantity of waste landfilled each day tpd 
Whether landfill site is fenced Yes/No 
Whether lighting facility is available on site Yes/No 
Whether Weigh bridge facility available Yes/No 
Vehicles and equipments used at landfill 
(specify) 

Bulldozer, Compacters etc. available 

Manpower deployed at landfill site Yes/No (if yes, attach details) 
 Whether covering is done on daily basis Yes/No 

If not, frequency of covering the waste 
deposited at the landfill 

 

 Cover material used  
 Whether adequate covering material is available Yes/No 

Provisions for gas venting provided Yes/No, (if yes, attach technical data sheet) 
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Provision for leachate collection Yes/No, (if yes, attach technical data sheet) 
10 Whether an Action Plan has been prepared for 

improving solid waste management practices in 
the city 

Yes/No 
(if Yes attach Action Plan details) 

11 What separate provisions are made for: Dairy 
related activities: 
Slaughter houses waste: 
C&D waste (construction debris) : 

Attach details on Proposals, 
Steps taken, Yes/No Yes/No 
Yes/No 

12 Details of Post Closure Plan Attach Plan 
13 How many slums are identified and whether 

these are provided with Solid Waste 
Management facilities : 

Yes/ No 
(if Yes, attach details) 

14 Give details of manpower deployed for 
collection including street sweeping, secondary 
storage, transportation, processing and disposal 
of waste 

 

15 Mention briefly, the difficulties being 
experienced by the local body in complying  
with provisions of these rules 

 

16 Mention briefly, if any innovative idea is 
implemented to tackle a problem related to solid 
waste, which could be replicated by other local 
bodies. 

 

 
Signature of Operator 

Dated: 
Place: 
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Form – IV 

[see rules 15(za), 24(2)]  

 
Format for annual report on solid waste management to be submitted by the local body  

 
CALENDAR YEAR: DATE OF SUBMISSION OF REPORT: 

  

 
1 Name of the City/Town and State  
2 Population  
3 Area in sq. kilometers  
4 Name & Address of the local body Telephone 

No. 
Fax No. 
E-mail: 

 

5 Name of officer in-charge dealing with solid 
waste management (SOLID WASTEM)  
Phone No: 
Fax No: 
E-mail: 

 

6 Number of households in the city/town, Number 
of non-residential premises in the city 
Number of election/ administrative wards in the 
city/town 

 

7 Quantity of Solid waste (solid waste)  
 Estimated Quantity of solid waste generated in 

the local body area per day in metric tones 
/tpd 

Quantity of solid waste collected per day /tpd 
Per capita waste collected per day /gm/day 
Quantity of solid waste processed /tpd 
Quantity of solid waste disposed at 
dumpsite/landfill 

/tpd 

8 Status of Solid Waste Management service  
 Segregation and storage of waste at source  

Whether SOLID WASTE is stored at source in 
domestic/commercial/ institutional bins, If yes, 

Yes/No 
 

Percentage of households practice storage of 
waste at source in domestic bins 

% 
 

Percentage of non-residential premises practice 
storage of waste at source in commercial 
/institutional bins 

% 
 

Percentage of households dispose or throw solid 
waste on the streets 

% 
 

Percentage of non-residential premises dispose 
of throw solid waste on the streets 

 
% 

 
Whether solid waste is stored at source in a 
segregated form, If yes, 

Yes/No 
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Percentage of premises segregating the waste at 
source 

% 

 Door to Door Collection of solid waste  
Whether door to door collection (D2D) of solid 
waste is being done in the city/town 

Yes/No 

if yes  
 Number of wards covered in D2D collection of 

waste 
 

No. of households covered  
No. of non-residential premises including 
commercial establishments, hotels, restaurants 
educational institutions/ offices etc covered 

 

Percentage of residential and non-residential 
premises covered in door to door collection 
through: 

 

Motorized vehicle Containerized % 
tricycle/handcart % 
Other device % 
If not, method of primary collection adopted  

 Sweeping of streets  
Length of roads, streets, lanes, bye-lanes in the 
city that need to be cleaned 

km 

 Frequency of street sweepings and percentage 
of population covered 
 
 
 

Frequency Daily Altern
ate 
days 

Twice 
a week 

Occasi
onally 

% of 
population 
covered 

    

 

Tools used  
Manual sweeping  % 
Mechanical sweeping % 
Whether long handle broom used by sanitation 
workers 

Yes/No 

Whether each sanitation worker is given 
handcart/tricycle for collection of waste 

Yes/No 
 

Whether handcart / tricycle is containerized Yes/No 
Whether the collection tool synchronizes with 
collection/ waste storage containers utilized 

Yes/No 

 Secondary Waste Storage facilities  
No. and type of waste storage depots in the 
city/town 

Open waste storage sites Masonry bins 
Cement concrete cylinder bins 
Dhalao/covered rooms/space Covered 
metal/plastic containers Upto 1.1 m3 bins 
2 to 5 m3 bins 
Above 5m3 containers  
Bin-less city 

No. Capacity in m3 

Bin/ population ratio  
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Ward wise details of waste storage depots 
(attach): 

Ward No: 
Area: 
Population: 
No. of bins placed 
Total volume of bins placed 

 

Total storage capacity of waste storage facilities 
in cubic meters 

 

 Total waste actually stored at the waste storage 
depots daily 

 

Give frequency of collection of waste from the 
depots 

Frequency No. of bins 
Daily  
Alternate day  
Twice a week  
Once a week  
Occasionally  

Whether storage depots have facility for storage  
of segregated waste in green, blue and  black 
bins 

Yes/ No 
(if yes, add details)  
No. of green bins:  
No. of blue bins:  
No. of black bins: 

 Whether lifting of solid waste from storage 
depots is manual or mechanical. Give 
percentage 

 

(%) of Manual Lifting of solid waste % 
(%) of Mechanical lifting % 
If mechanical – specify the method used front-end loaders/ Top loaders 
Whether solid waste is lifted from door to door 
and transported to treatment plant directly in a 
segregated form 

Yes/ No 

Waste Transportation per day 
Type and Number of vehicles used (pl tick 
or add) 

No. Trips made waste transported 
 

Animal cart  
Tractors 
Non tipping Truck  
Tipping Truck  
Dumper Placers  
Refuse collectors  
Compactors  
Others 
JCB/loader 

 Frequency of transportation of waste Frequency Daily 
Alternate day Twice 
a week Once a week 
Occasionally 

(%) of waste 
transported 

 Quantity of waste transported each day /tpd 
Percentage of total waste transported daily % 
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Waste Treatment Technologies used  
Whether solid waste is processed Yes/No 

 If yes, Quantity of waste processed daily /tpd 
Whether treatment is done by local body or 
through an agency  

 

 Land(s) available with the local body for waste 
processing (in Hectares) 

 

Land currently utilized for waste processing  
 Solid waste processing facilities in operation  

Solid waste processing facilities under 
construction 

 

Distance of processing facilities from city/town 
boundary 

 

Details of technologies adopted  
Composting, Qty. raw material processed  

Qty. final product produced  
Qty. sold 
Qty. of residual waste landfilled 

Vermi composting Qty. raw material processed  
Qty. final product produced  
Qty. sold 
Qty. of residual waste landfilled 

Bio-methanation Qty. raw material processed  
Qty. final product produced  
Qty. sold  
Qty. of residual waste landfilled 

Refuse Derived Fuel Qty. raw material processed  
Qty. final product produced  
Qty. sold  
Qty. of residual waste landfilled 

Waste to Energy technology such as 
incineration, gasification, pyrolysis or any other 
technology ( give detail) 

Qty. raw material processed  
Qty. final product produced  
Qty. sold  
Qty. of residual waste landfilled 

Co-processing Qty. raw material processed  
 

Combustible waste supplied to  cement plant  
Combustible waste supplied to solid waste 
based power plants 

 

Others Qty. 
 Solid waste disposal facilities  

No. of dumpsites sites available with the local 
body 

 

 No. of sanitary landfill sites available with the 
local body 

 

Area of each such sites available for waste 
disposal 

 

 Area of land currently used for waste disposal  
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Distance of dumpsite/landfill facility from 
city/town 

kms 

Distance from the nearest habitation kms 
Distance from water body kms 

 Distance from state/national highway kms 
Distance from Airport kms 
Distance from important religious places or 
historical monument 

kms 

Whether it falls in flood prone area Yes/No 
Whether it falls in earthquake fault line area Yes/No 

 Quantity of waste landfilled each day tpd 
Whether landfill site is fenced Yes/No 

 Whether Lighting facility is available on site Yes/No 
Whether Weigh bridge facility available Yes/No 
Vehicles and equipments used at landfill 
(specify) 

Bulldozer, Compacters etc. available 

 
 

Manpower deployed at landfill site Yes/No (if yes, attach details) 

 Whether covering is done on daily basis Yes/No 
If not, Frequency of covering the waste 
deposited at the landfill 

 

Cover material used  

9 

Whether adequate covering material is available Yes/No 
Provisions for gas venting provided Yes/No, (if yes, attach technical data sheet) 
Provision for leachate collection Yes/No, (if yes, attach technical data sheet) 
Whether an Action Plan has been prepared for 
improving solid waste management practices in 
the city 

Yes/No 
(if Yes attach Action Plan details) 

10 What separate provisions are made for:  
 
Dairy related activities: 
Slaughter houses waste: 
C&D waste (construction debris) : 

Attach details on Proposals, 
Steps taken,  
Yes/No  
Yes/No 
Yes/No 

11 Details of Post Closure Plan Attach Plan 
12 How many slums are identified and whether 

these are provided with Solid Waste 
Management facilities : 

Yes/ No 
(if Yes, attach details) 

13 Give details of  
Local body’s own manpower deployed for 
collection including street sweeping, secondary 
storage, transportation, processing and disposal 
of waste 

 

14 Give details of: 
Contractor/ concessionaire’s manpower 
deployed for collection including street 
sweeping, secondary storage, transportation, 
processing and disposal of waste 

 

15 
 

Mention briefly, the difficulties being 
experienced by the local body in complying  
with provisions of these rules 
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16 Mention briefly, if any innovative idea is 

implemented to tackle a problem related to solid 
waste, which could be replicated by other local 
bodies. 

 

 
Signature of CEO/Municipal Commissioner/  

Executive Officer/Chief Officer 
Dated: 
Place: 

 
 

Form – V 
 [see rule 24(3)] 

 
Format of annual report to be submitted by the State Pollution Control Board Or Pollution 

Control Committee to the Central Pollution Control Board 
 

PART-A 
To,  
 

The Chairman 
Central Pollution Control Board  
Parivesh Bhawan,  
East Arjun Nagar, Delhi- 110 0032 

 
1. Name of the State/Union territory :  
2. Name & address of the State Pollution Control :  
3. Number of local bodies responsible for 

management of solid waste in the State/Union 
territory under these rules 

:  

4. No. of authorisation application Received :  
5. A Summary Statement on progress made by 

local body in respect of solid waste 
management 

: Please attach as Annexure-I 

6. A Summary Statement on progress made by 
local bodies in respect of waste collection, 
segregation, transportation and disposal 

: Please attach as Annexure-II 

7. A summary statement on progress made by 
local bodies in respect of implementation of 
Schedule II 

: Please attach as Annexure-III 

 
Date: ……………………. 
Place: ………………….. 

 
Chairman or the Member Secretary 
State Pollution Control Board/ Pollution 
Control Committee 

 
 

PART B 
Towns/cities 

Total number of towns/cities  

Total number of ULBs 

Number of class I & class II cities/towns  
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Authorisation status (names/number)  

Number of applications received  

Number of authorisations granted  

Authorisations under scrutiny 

 

SOLID WASTE Generation status  

Solid waste generation in the state (TPD)  

collected 

treated  

landfilled 

 

Compliance to Schedule I of SW Rules (Number/names of towns/capacity) 

Good practices in cities/towns  

House-to-house collection  

Segregation 

Storage 

Covered transportation 

 

Processing of SW (Number/names of towns/capacity) 

Solid Waste processing facilities setup: 

 
Sl. No. Composting Vermi-composting Biogas RDF/Pelletization 
     

 
Processing facility operational: 

 
Sl. 
No. 

Composting Vermi-composting Biogas RDF/Pelletization 

     

 
Processing facility under installation/planned: 

 
Sl. No. Composting Vermi-composting Biogas RDF/Pelletisation 
     

 
Waste-to-Energy Plants: (Number/names of towns/capacity) 

 
Sl. No. Plant Location Status of Operation Power generation (MW) Remarks 
     

 

Disposal of solid waste (number/names of towns/capacity): 

Landfill sites identified  

Landfill constructed  

Landfill under construction  
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Landfill in operation  

Landfill exhausted  

Landfilled capped 

Solid Waste Dumpsites (number/names of towns/capacity): 

Total number of existing dumpsites  

Dumpsites reclaimed/capped  

Dumpsites converted to sanitary landfill 

Monitoring at Waste processing/Landfills sites 

 

Sl. No. Name of facilities Ambient air Groundwater Leachate 
quality 

Compost 
quality VOCs 

1.       
2.       
3.       

 
Status of Action Plan prepared by Municipalities 

Total number of municipalities:  

Number of Action Plan submitted: 

 
Form – VI 

[see rule 25] 

 
Accident Reporting 

 
1. Date and time of accident :  
2. Sequence of events leading to accident :  
3. The waste involved in accident :  
4. Assessment of the effects of the accidents 

on human health and the environment 
:  

5. Emergency measures taken :  
6. Steps taken to alleviate the effects of 

accidents 
:  

7. Steps taken to prevent the recurrence of 
such an accident 

:  

Date: …………… 
 
Place: …………… 

Signature:….………………… 
 
Designation: …………………… 

 
 

[F. No. 18-3/2004-HSMD] 
BISHWANATH SINHA, Jt. Secy. 
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Annexure 2- Fresh Waste Processing Status 

 

The tender for processing fresh Municipal Solid Waste (MSW) has been awarded to M/S Bhumi 

Green Energy. The company has established a total processing capacity of 2100 TPD, which 

effectively manages the approximately 2000 TPD of fresh MSW currently generated by the 

Lucknow Municipal Corporation (LMC). This new system marks a significant upgrade in waste 

management technology. The company uses an effective windrow composting technology to 

process wet waste, converting organic material into compost. Dry waste is segregated, and the 

Refuse-Derived Fuel (RDF) is sent to cement factories. For specific waste streams, a separate 

setup has been installed to process coconut shells into coir and coco peat. The company is also in 

the process of setting up plastic pallet-making machines for plastic waste, which will be used in 

road construction as a substitute for 5-6% of bitumen. However, this setup is currently on hold 

due to space constraints. Additionally, non-recyclable but combustible waste is incinerated in a 

specialized "blackhole machine" at temperatures above 600°C. Finally, inert materials, which 

constitute approximately 5-7% of the total waste, are sent to a sanitary landfill for final disposal. 

Furthermore, LMC has successfully inaugurated a new sanitary landfill in Shivri. This facility, 

constructed to meet all Central Pollution Control Board (CPCB) guidelines, offers a secure and 

environmentally responsible solution for the city's inert and residual waste disposal. This new 

sanitary landfill is designed to meet the city's disposal requirements for the next five years . 
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Fresh Waste Processing Summary Report of July 2025 
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Fresh Waste Processing Plant  
 
 
 
 

 

 

 

  

 
 
 

 
 

 
 
 

 
 
 

 
 

 
 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

  
Windrows 
formation 
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Composting Unit  

 
  

Compost Packaging 
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Other Plants installed at Shivari  
 

Hazardous Waste/Reject Disposal Plant 
 
 
 
 

 
 
 
 
 

 
 
 
 
 

 
 

 
 
 

 
 
 
 
 

 
 
 
 
 
 
 

• Avg. 5 TPD Dry waste 
Burn per day 

• Based on Plasma 
Technology 

Plastics Pallet 
Manufacturing 
Machine 
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Manufacturing of Rope and Cocopeat from Coconut Shell- New 
Initiative 

// 
 
 
 
 
 
 
 
 
 
 
 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

763338



      

 

Leachate Treatment Plant 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 

Aeration Tank Chemical Mixing 

Settling and Sludge Tank 

Carbon Filter and Clear Water Tank 

Pump and Blower 
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Sanitary Landfill 
 

 
 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

783340
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RDF dispatch summary Table 
 

FRESH RDF DISPATCH SUMMARY 03.08.2025 till 

SR NO. PLANT NAME QTY 

1 ACC LIMITED (KYMOOR) 5485.61 

2 ACC CEMENT JAMUL ( CHHATTISGARH ) 176.95 

3 ACC LIMITED (CHANDRAPUR) 1069.32 

4 AMBUJA CEMENT LTD (MARWA MUNDWA) 4537.19 

5 BINDLAS DUPLUX LTD (MUZAFFARNAGAR) 55.94 

6 KAILASHIDEVI PLUPS AND PAPER PRODUCTS 35.38 

7 SUCHI PAPER MILLS 42.26 

8 BIRLA CORPORATION LTD ( SATNA ) 256.68 

9 DEV PRIYA PRODUCTS (MEERUT) 55.49 

10 JK CEMENT (PANNA) 8231.46 

11 MAA SHEETLA VENTURES (KICCHA) 12762.99 

12 MEENU PAPER MILLS (MUZAFFARNAGAR) 4051.32 

13 PASWARA PAPER LTD ( MEERUT ) 337.70 

14 PRISM JOHSON LTD (SATNA) 10117.55 

15 RAMA SHYAMA PAPER MILL ( BAREILLY ) 8871.70 

16 SHIDHESHWARI PAPER UDYOG (KASHIPUR) 37.39 

17 SHREE BHAGESHWARI PAPER (MUZAFFARNAGAR) 25.29 

18 SIDHI CEMENT WORKS (SIDHI) 20264.53 

19 ULTRATECH CEMENT LTD ( RAJASTHAN ) 876.34 

20 UTRATECH CEMENT LTD ( DALLA ) 1662.31 

GRAND TOTAL 78953.40 
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Form - A2
JOINT DIRECTOR OF AGRICULTURE (FERTILIZER)

 (DEPARTMENT OF AGRICULTURE, U.P.) 
 ACKNOWLEDGEMENT 

 See Clause 8(3)

1. License Number: JDA FERTILIZER/626/LKO/1

Received from M/ s BHUMI GREEN ENERGY, MSW PROCESSING PLANT, VILLAGE- SHIVRI, 
TEHSIL-SAROJINI NAGAR, DISTRICT-LUCKNOW, 226017 a complete Memorandum of Intimation 
alongwith Form 'O' , fee of  Rs. 2251   by Demand Draft bearing number F926020  dated 
09/06/2025

2. This acknowledgement shall be deemed to be the letter of  authorisation entitling the 
applicant to carry on the business as applied for, for a period of 5 years  from the date of issue of 
this Memo of acknowledgement unless suspended or revoked by the competent authority.

(Authorised As Per Enclosed Form A1) 
 Issue Date : 09/06/2025 
 Valid Upto : 08/06/2030

Signature of Notified Authority 
Joint Director of Agriculture (Fertilizer) 

 Uttar Pradesh

DR ASHUTOSH 
KUMAR 
MISHRA

Digitally signed by 
DR ASHUTOSH 
KUMAR MISHRA 
Date: 2025.06.09 
19:37:00 +05'30'
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Form - A1
 MEMORANDUM OF INTIMATION 

 [See Clause 8(2)]

Licence Number: JDA FERTILIZER/626/LKO/1
 Issue Date: 09/06/2025
 Valid Upto: 08/06/2030

1. Details of the Notified Authority to whom application is submitted.

(a) Designation of Notified Authority: Joint Director of Agriculture (Fertilizer) 
 Uttar Pradesh

(b) Place: Krishi Bhawan Lucknow

(c) State of: Uttar Pradesh

2. Details of the applicant: 

Name of the applicant SHAMBHURAJ  RAVINDRA PAWAR

Name of the Concern: BHUMI GREEN ENERGY

Postal Address with telephone number: MSW PROCESSING PLANT, TEHSIL-SAROJINI 
NAGAR, DISTRICT-LUCKNOW,  LUCKNOW, 226017

Mob No: 9685087261

3. Place of Business: 

(i) For Sale: MSW PROCESSING PLANT, VILLAGE-SHIVRI, 
TEHSIL-SAROJINI NAGAR, DISTRICT-LUCKNOW, 
226017

(i) For Storage: MSW PROCESSING PLANT, VILLAGE-SHIVRI, 
TEHSIL-SAROJINI NAGAR, DISTRICT-LUCKNOW, 
226017

4. Whether the application is for: 

Manufacturer

5. Details of fertilizer and their source in form 'O': 

S.No Name of Fertilizer Whether certificate of source in attached
01. CITY COMPOST NO
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(Please tick mark whichever is applicable) 
I have deposited the registration fee of Rs. 2251  via Challan No. F926020 Dated 09/06/2025 
in the bank/Treasury or enclose Demand Draft No. -  Dated in favour of payable at - towards 
registration fees.
Whether the intimation is for an authorization letter or a renewal thereof.(Note: In case the 
intimation is for renewal of authorization letter,the accknowledgment in Form A2 should be 
submitted for necessary endorsement thereon.)
Any other relevant information
I have read the terms and conditions of eligibilty for submission of Memorandum of Intimation 
and undertake that the same will be complied by me and in token of the same.I have signed 
the same is enclosed herewith.

Date : 09/06/2025 
Place : Krishi Bhawan Lucknow

Signature of Applicant
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Term and Conditions of authorisation. 
I shall comply with the provisions of the Fertilizer (Control) Order, 1985 and the notifications 
issued thereunder for the time being in force.
I shall from time to time report to the Notified Authority and inform about change in the 
premises of sale depot and godowns attached to sale depot.
I shall also submit in time all the returns as may be prescribed by the State Government.
I shall not sell fertilizers for industrial use
I shall file a separate Memorandum of Intimation for, where the storage point is located 
outside the area jurisdiction of the Notified Authority where the sale depot is located.
I shall file a separate MOI for each place when the business of selling fertilizers is intended to 
be carried on at more than one place.
I shall file separate MOI if I carry on the business of fertilizers both as retail and wholesale 
dealer.
I confirm that my previous certificate of Registration or Authorisation is not under Suspension 
or Cancellation or debarred from selling of fertilizers.

Declaration
(a)I/We declare that the information given above is true to the best of my/our knowledge and 
belief and no part thereof is false or no material information has been concealed.
(b) Declared that the fertilisers mentioned above will be supplied conforming to the standards 
laid down under the Fertiliser (Control)Order, 1985 and, as the case may be, grades/
formulations (of mixtures of fertilisers) notified by the Central/State Government and packed 
and marked in container as provided under clause 21 of the Fertiliser (Control) Order, 1985

Date : 09/06/2025 
Place : Krishi Bhawan Lucknow Signature of Applicant
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
 Validity Period :10/05/2025  To  09/05/2030

         

 To ,
                 Shri  SANJEEV  PRADHAN
                 M/s  LUCKNOW MUNICIPAL CORPORATION
                 Shivari village Lucknow Uttar Pradesh,LUCKNOW,
                 LUCKNOW
         

 
                 Please refer to your Application Form No.-   31174694  dated -  03/04/2025. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :
         

Category : RED Application Id : 31174694
Ref No. -
237066/UPPCB/Lucknow(UPPCBRO)/CTE/LUCKNOW/2025

Dated:- 10/05/2025

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

1. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity
Municipal solid waste Metric Tonnes/Day 2600

C- Product with capacity :

Product Detail
Name of Product Product Quantity

compost 6000

D- By-Product if any with capacity :

By Product Detail
Name of By Product Unit Name Licence Product

Capacity
Install Product

Capacity
RDS Metric Tonnes/Day 400 700

2. Water Requirement (in KLD) and its Source :

Source of Water Details
Source Type Name of Source Quantity (KL/D)

3. Quantity of effluent (ln KLD) :

Effluent Details
Source Consumption Quantity (KL/D)

4. Fuel used in the equipment/machinery Name and Quantity (per day) :
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Fuel Consumption Details
Fuel Consumption(tpd/kld) Use

5 					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.
					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

2. You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

3. Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 09/05/2030 to the Board.

4. Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, I974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

5. It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

6. Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
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1.	This CTE is valid for M/s Lucknow Municipal Corporation for scientific treatment of Municipal
Solid Waste from 1200 MT/day to 2600 MT/day in the existing site at Village-Shivari, Lucknow.

2.	The Industry shall comply with various provisions of The Hazardous and Other Wastes
(Management and Trans boundary movement) Rules, 2016.

3.	The Project Proponent shall ensure to establish Miyawaki forest, as per the GO no. 1011/81-7-
2021-09(writ)/2016 dated 13.10.2021 of Deptt. of Environment, forest and Climate Change.

4.	The Industry shall ensure that no generation of Effluent being done. If effluent is generated then
Unit has to install Effluent Treatment Plant (ETP) of adequate capacity for the treatment of industrial
effluent generated in the production capacity. The industry should ensure the operation of the ETP in
such a manner that it confirm the standards lay down under the notification issued by MOEF&CC
vide GSR 978 (E) dated 10/10/2016.

5.	Under the Noise Pollution (Regulation and Control) Rule 2000, the industry shall take adequate
measures for control of noise from its own sources within the premises so as to maintain ambient air
quality standards in respect of noise to less than 75 dB(A) during day time and 70 dB(A).

6.	The Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National
Green Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for
protection and safeguard of environment from time to time.

7.	Prior to abstraction, project shall obtain a No Objection Certificate from Central Ground Water
Authority before abstraction of ground water. The Unit shall install Piezometer for measurement of
ground water level and the data generated from Piezometer will be provided to the SPCB and CPCB
on monthly basis.

8.	The industry shall provide adequate arrangement for fighting the accidental leakages/discharge of
any air pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard
including environmental pollution.

9.	The industry shall adhere to general standards terms and conditions of Water/Air Acts and
compliance of Environment standards as per Environment (protection) Act 1986.

10.	In case of violation of above mentioned conditions or any public complaint the consent shall be
withdrawn in accordance with law.

11.	Noise and emission level from the DG sets installed of 350 KVA and 250 KVA capacities shall
remain within the prescribed norms and the stacks and acoustic enclosure shall be properly
maintained according to the prescribed norms.

12.	The industry shall only use LPG/HSD only for the use of DG set as fuel no other fuel is allowed
in industrial process.

13.	The Industry will submit the License of the concerned Department as applicable within 01
Months.

14.	The Industry shall submit first compliance report with respect to conditions imposed within 30
days of issue of this permission.

15.	The proponent shall obtain Consents for Operation from UPPCB, as required Under Section
25/26 of the Water (P & C of P) Act 1974 and under Section 21/22 of the Air (P&C of P) Act 1981
before commencement of the activity including trial production.

16.	All other wastes such as iron filings, waste oils, transformer oils, batteries &other E-Waste should
be recycled using registered vendors.

17.	The incoming organic waste at site shall be stored properly prior to further processing. To the
extent possible, the waste storage area should be covered. If, such storage is done in an open area, it
shall be provided with impermeable base with facility for collection of leachate and surface water
run-off into lined drains leading to a leachate treatment and disposal facility. Necessary precaution
shall be taken to minimize nuisance of odour, flies, rodents, bird menace and fire hazard.
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Chief Environmental Officer,
Circle-5 UPPCB

                   

Copy To -
 
Regional Officer, UPPCB, Lucknow.
                   

Chief Environmental Officer,
Circle-5 UPPCB

         

18.	The project shall comply with the provisions of Construction and Demolition Waste Management
Rules, 2016.

19.	Leachate discharge/usage should be done in such a way that the situation of water logging does
not arise and the zero discharge shall be achieved by reusing it for spray on wind rows and other
purposes.

20.	The daily logbook record of the Liquid manure produced by the unit shall be maintained.

21.	Plants use following types of scrubbers:
(a)	Iron chelating based for H2S removal.
i.All Waste streams coming from plant should be suitably treated & recycled/reused. In no case,
Efflunet enters water body.
(b) 	PSA for CO2 removal
ii. Height of exhaust gas chimney to be raised to 3m above the roof at least.
(C) 	Water scrubber for CO2 and H2S removal.
iii. Effluent generated which is high in acids should be neutralized by using suitable method & then
disposed off after meeting the notified effluent discharge norm.

22.	Solid manure may be converted to PROM (Phosphate Rich Organic Manure) organic Potash
fertilizer, Organic silica fertilizer Etc.

23.	The industry shall submit a bank guarantee of Rs. 1,00,000/- in favor of the Board incorporating
the condition no. 01 to 22 within 15 days for ensuring the compliance of conditions.

					Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or  cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till  10/06/2025  in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

Dated:- 10/05/2025

Rajendr
a Singh

Digitally signed by 
Rajendra Singh 
Date: 2025.05.30 
10:20:02 +05'30'

Rajendra 
Singh

Digitally signed by 
Rajendra Singh 
Date: 2025.05.30 
10:20:15 +05'30'

1063368



1073369



         
Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981  and
Authorization under Rule-6(2) of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively). 

                                                                                    
CCA is hereby granted to LUCKNOW MUNICIPAL CORPORATION located at Villag Shivari,
Lucknow Uttar Pradesh,LUCKNOW,. subject to the provisions of the Water Act, Air Act and
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and the
orders that may be made further and subject to following terms and conditions :-
1.					This CCA LUCKNOW MUNICIPAL CORPORATION granted for the period from 24/07/2025 to
31/12/2025 and valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

Category : BLUE Application Id : 32411027
242761/UPPCB/Lucknow(UPPCBRO)/CTO/both/LUCKNOW/2025 Date: 24/07/2025

To,

M/s

LUCKNOW MUNICIPAL CORPORATION

Villag Shivari, Lucknow Uttar Pradesh,LUCKNOW,

S
No

Product Quantity Unit

1 Treatment and
Disposal of Municipal
Solid Waste

2600 Metric Tonnes/Day

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 0.5 Septic Tank Horticulthure
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(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. Conditions under Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 :-

S.No. Parameter Standard
1 pH 5.5-8.5
2 TSS 100 mg/l
3 BOD 30 mg/l
4 COD 250 mg/l
5 Oil and Grease 10 mg/l

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 250 KVA
DG set

Diesel 1 Particulate
Matter

As per norms

2 350 KVA
DG set

Diesel 1 Particulate
Matter

As per norms

S No. Stack no Parameters Standards

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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The Factory Manager of M/s LUCKNOW MUNICIPAL CORPORATION. is hereby granted an
authorization to operate a facility for collection and storage of Hazardous wastes. The authorization is
granted to operate a facility for generation, collection and storage of hazardous wastes within factory
premises for following category of wastes:-

                                                                                    

The authorization shall be in force and shall be valid upto 31/12/2025. The authorization is subject to the
conditions stated below and such conditions as may be specified in the rules for the time being in force
under Environment (Protection) Act, 1986.
Terms and conditions of Hazardous Waste authorization  :-
(i)	The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.
(ii)	The authorization and its renewal shall be produced for inspection at the request of an officer authorized
by the SPCB.
(iii)	The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes
without obtaining prior permission of the SPCB.
(iv)	Any unauthorized changes in personnel, equipment as working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.
(v)	It is the duty of the authorized person to take prior permission of the SPCB to close down the facility.
(vi)	An application for the renewal of an authorization shall be made as laid down under these rules.
(vii)	The unit shall comply with any other conditions specified in the guidelines issued by the MoEF or
CPCB/SPCB from time to time.
(viii)	The authorization is valid for temporary storage of Hazardous Waste within premises only.
(ix)	The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet outside the main factory gate within premises
(x)	It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.
(xi)	The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates.
(xii)	In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.
(xiii)	Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the Board.
(xiv)	Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.
(xv)	The storage area should be fenced properly and Sign/Notice Board indicating 'Danger' and 'Hazardous'
shall be displayed at appropriate position both in Hindi and English.
(xvi)	The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.
(xvii)	In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.
5. 	Essential documents to be submitted by the Industry/Unit as Applicable:-

S.No. Category of Hazardous
Waste as per the

Schedules I, II and III
of these rules

Authorised mode of disposal
or recycling or utilisation or

co-processing, etc.

Quantity(ton/annum)
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(i)	Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.
(ii)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
6.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
7.	Unit has to comply with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
8.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
9.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
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12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
Specific Conditions:-
1.	This consent is valid for the Treatment and Disposal of MSW- 2600 TPD by scientific method.
 
2.	Collection, Segregation, Transportation, Treatment and Disposal of Municipal Solid Waste shall be done
as per the previsions of Solid Waste Management Rules, 2016.
 
3.	Organic Waste & inorganic Waste will be segregated from MSW & Polythene & other solid waste
composting.
 
4.	Proper Disposal of Solid Waste should be ensured such that it does not pollute the underground water or
any other water source.
 
5.	For disposal of Plastic Waste, provision of Plastic Waste Management Rules, 2016 shall be complied with.
 
 
6.	The unit shall strictly comply with the Hazardous & other Waste (Management & Transboundary
movement) Rules, 2016.
 
7.	The unit shall ensure to install complete Effluent Treatment Plant (Leachate Treatment) within time
bound.
 
8.	The unit shall maintain and operate the ETP and the treated effluent shall be sprinkled in the compost
yard. No effluent shall be discharged outside from the premises.
 
9.	The unit shall ensure to dispose all Legacy waste within 06 months.
 
10.	Leachate discharge/usage should be done in such a way that the situation of water logging does not arise
and the zero discharge shall be achieved by reusing it for spray on wind rows and other purposes.
 
11.	Noise and emission level from the DG sets installed of 350 KVA and 250 KVA capacities shall remain
within the prescribed norms and the stacks and acoustic enclosure shall be properly maintained according to
the prescribed norms.
 
12.	Maintain logbook for electric meter reading to record daily electric usage by Effluent Treatment Plant
and send logbook details to the Board on monthly basis.
 
13.	The industry shall obtain CGWA permission, as per applicable rules, prior to withdrawal of ground water
within 03 months and submit its copy to the Board.
 
14.	The Orders issued by Hon’ble Courts/Hon’ble NGT, MoEF & CC, Central Pollution Control Board, U.P.
Pollution Control Board, shall be complied with.
 
15.	All other wastes such as iron filings, waste oils, transformer oils, batteries &other E-Waste should be
recycled using registered vendors.
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16.	The incoming organic waste at site shall be stored properly prior to further processing. To the extent
possible, the waste storage area should be covered. If, such storage is done in an open area, it shall be
provided with impermeable base with facility for collection of leachate and surface water run-off into lined
drains leading to a leachate treatment and disposal facility. Necessary precaution shall be taken to minimize
nuisance of odour, flies, rodents, bird menace and fire hazard.
 
17.	Leachate discharge/usage should be done in such a way that the situation of water logging does not arise
and the zero discharge shall be achieved by reusing it for spray on wind rows and other purposes.
 
18.	The daily logbook record of the Liquid manure produced by the unit shall be maintained.
 
19.	Plants use following types of scrubbers:
 
(a)	Iron chelating based for H2S removal.
i.All Waste streams coming from plant should be suitably treated & recycled/reused. In no case, Efflunet
enters water body.
(b) 	PSA for CO2 removal
ii. Height of exhaust gas chimney to be raised to 3m above the roof at least.
(C) 	Water scrubber for CO2 and H2S removal.
iii. Effluent generated which is high in acids should be neutralized by using suitable method & then disposed
off after meeting the notified effluent discharge norm.
 
20.	Solid manure may be converted to PROM (Phosphate Rich Organic Manure) organic Potash fertilizer,
Organic silica fertilizer Etc.
 
21.	The industry shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+
Current Assets - Current Liabilities) so that the Consent fee payable by the industry may be verified.
 
22.	The unit shall ensure to establish Miyawaki forest, as per the GO no. 1011/81-7-2021-09(writ)/2016
dated 13.10.2021 of Deptt. of Environment, forest and Climate Change.
 
23.	If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective from the date of issuance of closure order revocation,
with additional conditions mentioned in the closure revocation order.

                                                                                    
                                                                                    

 Chief Environmental Officer,
Circle-5, UPPCB.

Copy to:
                                                                                    

Regional Officer, UPPCB, Lucknow.
                                                                                    

Chief Environmental Officer,
Circle-5, UPPCB.

                                                                                    

ATULESH YADAV
Digitally signed by ATULESH 
YADAV 
Date: 2025.08.01 19:50:52 +05'30'

ATULESH YADAV
Digitally signed by ATULESH 
YADAV 
Date: 2025.08.01 19:51:01 +05'30'
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Annexure 3- Bioremediation of Legacy Waste Dump Sites 

Ghaila Site 

More than 6.5 lakh tons of legacy waste at the Ghaila Dump Site were processed by the Lucknow 

Municipal Corporation. Currently, this site has been handed over to the Lucknow Development 

Authority (LDA). The LDA is developing the Rashtriya Prerna Sthal, which will be spread over 65 

acres. The site will house a museum dedicated to prominent personalities, a massive rally ground that 

can accommodate 100,000 people, and more. 
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Shivri Site 

This overview details the ongoing initiative for the bio-remediation of legacy waste and abandoned 

dump sites, specifically focusing on the management of over 18.5 Lac Metric Tons (MT) of legacy 

waste. The tender process for this crucial waste management project has been successfully concluded, 

resulting in the selection of M/S Bhumi Green Energy Private Limited for the processing of the legacy 

waste. 

For the legacy waste management, M/S Bhumi Green Energy Private Limited is undertaking the 

processing of 18.5 Lac MT of waste. To achieve this, the company has established a processing plant 

with a total capacity of 4000 tons per day (TPD). Through diligent efforts and strict adherence to 

operational protocols, M/S Bhumi Green Energy Private Limited has effectively processed 

approximately 13.86 Lac MT of legacy waste between March 2024 and the present date. The by-

products of the legacy waste are disposed of according to the norms and as per the directions of the 

CSIR-National Environmental Engineering Research Institute (NEERI), Nagpur. 

A green belt is being developed in a 25-hectare reclaimed area of the dump site, and Canna lilies have 

been strategically planted to assist in controlling heavy metal pollution in the soil. A significant aspect 

of Bhumi Green Energy Private Limited's strategy is the production of Refuse Derived Fuel (RDF), 

which converts non-recyclable plastic waste into energy. Currently, 2,39,422.44 MT of RDF has 

been sent to cement factories. 
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Project Area Detail & Timeline for Completion 

S.No. Legacy Waste Quantity (Tonne) 
Budget allocation (in 

Lakh) 
Present Status 

Estimated work 

Completion Timeline 

1 18,49,902 10618.00 
4000 TPD Processing 

plant is operational 
December 2025 

 

Legacy Waste Status: Before and After 

 

 

 

 

 

 

 

 

        
 

Site division and Process Planning 

 

 

 

 

 

 

 

A- 2 LMT E- 3LMT 

B- 3LMT F- 3LMT 

C- 4LMT G- 2LMT 

D- 2LMT H- 2LMT 

 
* LMT is Lakh Metric Tons. Section A is completed and Section C is currently being done. Section B will be covered 

with sheets for monsoon 1.25LMT per month will be the pace of work. 20LMT will be completed in 16 months.  
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Legacy Waste Processing Methodology as per Central Pollution Control Board (CPCB)- 

CPCB has published a methodology/guidelines for undertaking biomining/bioremediation work. 
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Heap Treatment for Controlling Odor 

 

 

 

 

 

 

Water Sprinkling for Controlling Dust 

 

 

 

 

 

 

 

Green Belt Development on Reclaimed Land 
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Biomining Machinery in Processing Plant 
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Third Party Monitoring by Reputed Institutes 

• National Environmental Engineering and Research Institute (NEERI)- A 

CSIR institute and an Apex Environment-related body in India have been jointly 

appointed to oversee the by-product characterization and disposal monitoring for 

this project. 

• Indian Institute of Technology, Roorkee- Appointed as third party for quantity 

and volumetric monitoring. 

• Veermata Jijabai Technological Institute (VJTI)- Appointed as third party for 

quantity and volumetric monitoring. 
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Site Visit Observation of Shivari by CSIR-NEERI 

1. LMC has constructed a Bio-mining processing plant at Shivari dumpsite and it was seen 

operational during the site visit. 

2. The Legacy waste was being excavated, biodegradation culture was sprayed and the 

processed waste was brought to the plant. 

3. Oversize materials such as big cloth, plastic, stones, etc. were segregated manually to avoid 

damage to the processing machinery. 

4. Product separation was seen in Bio-mining mechanical operations in stages. Products 

segregated from the plant were kept separately before dispatch. 

5. The plant structure and machinery appear adequate for the Bio-mining operations as per 

Legacy Waste CPCB Guidelines 2019, and improvements can be made. 

6. As the project progresses, project work will proceed according to the project proposal. The 

samples from SLF will also be collected to analyze the MSW components to confirm their 

feasibility for processing in Biomining. 
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Seed Germination Test of Bio Soil 

 

 

 

 

 

 

 

 

 

 

In-House Gardening with Bio-Soil 
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Live Monitoring 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

*For effective and efficient functioning of the processing plant, whole of the premise will be covered under 

47 no. CCTV surveillance 24X7. 
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RDF Dispatch Details 
 

LEGACY RDF DISPATCH SUMMARY 03.08.2025 till 

SR NO. FACTORY NAME QUANTITY in MT 

1 ACC LIMITED (Kymore)  37265.10 

2 AMBUJA CEMENTS LIMITED 277.90 

3 BINDALS PAPERS MILLS LTD  32.43 

4 BIOTA SAVIOUR PRIVATE 25.37 

5 Birla Corporation LTD (Satna) 5369.11 

6 CHAMUNDA PAPERS PVT LTD 57.89 

7 CRYSTAL BALAJI INDUSTRIES PRIVATE LIMITED 565.06 

8 Dalmia Cement Bharat Limited 75.91 

9 DEV PRIYA PAPERS PVT LTD 411.91 

10 DEV PRIYA PRODUCTS PVT LTD 178.78 

11 ECOGATEWAY PRISM  767.34 

12 ECOPRISM JOHNSON LIMITED (Satna)  22576.13 

13 GARG DUPLEX & PAPER MILLS PVT LTD 11636.81 

14 HEIDELBERG CEMENT INDIA LIMITED 3284.59 

15 INDIAN AGRO ORGANICS  36.49 

16 JK CEMENT LIMITED 15604.20 

17 KK DUPLEX AND PAPER MILLS PVT LTD 243.08 

18 KRISHNANCHAL PULP AND PVT LTD 2846.01 

19 M/S BINDLAS DUPLEX LIMITED 17919.05 

20 MAA SHEETLA VENTURES LIMITED 2598.84 

21 MAHALAXMI CRAFTS PVT LTD 1960.59 

22 MEENU PAPER MILLS PVT LTD 2951.51 

23 MS SHAKTI KRAFFT AND TISSUES 609.40 

24 ORIENT BOARD & PAPERS MILLS PVT LTD 211.47 

25 Papar Mill  874.83 

26 PASWARA PAPERS LTD 56.94 

27 Pepar Mill ( Bilashpur ) 4288.23 

28 PRISM JOHNSON LIMITED (Satna) 23950.29 

29 RAMASYAMA PAPERS PVT LTD 1324.53 

30 SHAKUMBHRI PULP & PAPER MILLS LTD 1489.30 

31 SHREE BHAGESHWARI PAPERS PVT LTD 1500.53 

32 SIDDHESWARI INDUSTRIES PVT LTD 24.24 

33 SIDDHESWARI PAPER UDYOG 10357.18 

34 SIDHARTH PAPERS PVT LTD 8282.36 

35 SIDHI CEMENT WORKS 1762.25 

36 SILVERTON INDUSTRIES LTD 14809.14 

37 SUCHI PAPER MILLS LTD 297.28 

38 SUYASH KRAFT & PAPERS PVT LTD 921.12 

39 TEHRI PULP AND PAPER LTD 5640.67 

40 ULTRATECH CEMENT LIMITED (Dalla) 36093.37 

41 DEVRISHI PAPERS PVT LTD  499.70 

42 NEW BONAZA INDIA LTD 126.45 

43 ALPANA PAPERS PVT LTD 71.72 

1253387



44 SILVERTOAN PAPERS LIMITED  342.45 

45 MARUTI PAPERS PVT LTD 86.28 

  GRAND TOTAL 240303.78 

RDF Disposal Co-processing Certificates 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

1263388



 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

1273389



 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

1283390



 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

1293391



 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

1303392



 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

1313393



 

 

 

 

 

 

 

 

 

 

 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

  

1323394



 

 

 

 

 

 

 

 

 

1333395



Annexure 4- Material Recovery Facilities and PCTS 
 

The Lucknow Municipal Corporation (LMC) currently operates eight Material Recovery 

Facilities (MRFs), with one additional large-scale facility under construction. All existing 

MRFs are fully equipped with operational machinery and are managed by the door-to-door 

waste collection companies, Lucknow Swacchata Abhiyan Pvt. Ltd. (LSAPL) and Lion 

Enviro Lucknow Pvt. Ltd. (LELPL). The LMC has also enhanced the capacity of all MRFs 

from 5 tons per day (TPD) to 25 TPD. 

Based on current waste generation and the enhanced processing capacity, the LMC has 

determined that the existing infrastructure is sufficient for the city’s immediate needs. The 

corporation will continue to assess future requirements for additional MRFs. 

In addition, five new Portable Compactor Transfer Stations (PCTS) have been installed, and 

13 refuse compactors (RCs) are now in use for waste collection and transport. Tenders for 

the remaining PCTS locations have been awarded to Hyderabad Integrated MSW Limited, 

and construction is already underway. 
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Gwari, Zone-4 
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Jankipuram, Zone-3 
 
 
 
 
 
 
 
 
 
 
 

Alitrang, Zone 2 
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Kesari Kheda, Zone 5 
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VRINDAVAN SECTOR - 8C, Zone-8 
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LUCKNOW SWACHHATA ABHIYAN PRIVATE LIMITE
D

LSBAPL-Lucknow MSW C&T Package-1,

1/44 , Vishesh khand , Gomati Nagar,,

Lucknow, 226010,,Uttar Pradesh, India,

,

TAX INVOICE
IRN No:074cac1d350f161ef339f73be08590b63afd5067364699a52c5e98c4c7653202

IRN Acknowledgement No : 142517957675876 Acknowledgement Date & Time : 01-08-2025/11:16:00

GSTIN : 09AAFCL7059N1ZS

Document No. : 1500000095

Invoice Date : 31.07.2025

State: Uttar Pradesh State Code : 09

Member ship No: : HIND MINERALS

GSTIN Invoice No. : UP2520000087

E Way Bill No :

Transporter Name :

Transporter GSTIN :

Vehicle Number : Vehicle Type :

GR/LR Number : GR/LR Date :

E Way Bill Validity : -

Place of Supply : Uttar Pradesh WO :

Details of Receiver Billed To :

Name: HIND MINERALS & METALS

Address: 429S,Laulai,Chinhat

Lucknow 226028 Uttar Pradesh India

GSTIN/UIN : 09MLDPS2778B1ZM

State: Uttar Pradesh State Code: 09

Details of Consignee Shipped To :

Name:HIND MINERALS & METALS

Address: 429S,Laulai,Chinhat

Lucknow 226028 Uttar Pradesh India

PAN : MLDPS2778BGSTIN/UIN : 09MLDPS2778B1ZM

State: Uttar Pradesh State Code: 09

Name of the Project :

Value of the Contract:

Contract Ref. : N/A

Billing Period : To

Reference No.:

LSBAPL-Lucknow MSW C&T Package-1,

4032&4064&267

SL.No Name of Product/Service HSN/SAC UOM Qty. Rate Amount Less: Taxable CGST SGST IGST

Discount Value Rate % Amount Rate % Amount Rate % Amount

1 Recovered (Waste And Scrap)

Paper Or Paperboard - Other,

47079000 KG 2595.000 5.00 12975.00 0.00 12975.00 2.50 324.38 2.50 324.38 0.00 0.00

Total : 12975.00 0.00 12975.00 324.38 324.38 0.00

Total Invoice Amount in Words:

Thirteen Thousand Six Hundred Twenty Three Rupees Seventy Six Paise

Total Amount Before Tax :

Add : CGST :

Add : SGST :

Add : IGST :

Tax Amount : GST :

12,975.00

324.38

324.38

0.00

648.76

TCS # : 0.00

Invoice Value : 13,623.76

Total Invoice Value (Round Off) : 13,623.76Bank Details :

Bank Account Number :

Bank Branch IFSC :

Terms and Conditions :

As per Agreement

# TCS as applicable w.e.f. 01.10.2020

(Company Seal)

GST Payable on Reverse Charge : N/A

N/ACGST On Rev. Charges Mechanisem :

SGST On Rev. Charges Mechanisem : N/A

Certified that the particulars Given above are true and correct.

For LUCKNOW SWACHHATA ABHIYAN

Authorised Signatory

This is a Computer Genrated Invoice

[E&OE]

Company CIN : U38110TS2024PTC181684

LUCKNOW SWACHHATA ABHIYAN PRIVATE LIMITE D, Hyderabad Knowledge City,Hitech City, Level 11, Aurobindo Galaxy, Hyderabad,

500081, Telangana, India, Page 1 of 2

1393401



Page 2 of 2

Invoice Number

Invoice Reference Number

: 1500000095

: 4032&4064&267

ANNEXURE : 1

SI.No. Name of Product / Service HSN/SAC Code QTY. Rate UOM Amount

1 Revenue - Others 47079000 2595.000 5.00 KG 12975.00

Declaration:-

LUCKNOW SWACHHATA ABHIYAN PRIVATE LIMITE D, Hyderabad Knowledge City,Hitech City, Level 11, Aurobindo Galaxy, Hyderabad,

500081, Telangana, India,

1403402



LUCKNOW SWACHHATA ABHIYAN PRIVATE LIMITE
D

LSBAPL-Lucknow MSW C&T Package-3,

1/44 , Vishesh khand , Gomati Nagar,,

Lucknow, 226010,,Uttar Pradesh, India,

,

TAX INVOICE
IRN No:79cca2b73cf65688002b87410aedc5cf3036e41a28c612cf230b3451b827e2f8

IRN Acknowledgement No : 142517938615341 Acknowledgement Date & Time : 30-07-2025/13:01:00

GSTIN : 09AAFCL7059N1ZS

Document No. : 1500000091

Invoice Date : 30.07.2025

State: Uttar Pradesh State Code : 09

Member ship No: : NOBLE ENTERPRISES

GSTIN Invoice No. : UP2520000084

E Way Bill No :

Transporter Name :

Transporter GSTIN :

Vehicle Number : Vehicle Type :

GR/LR Number : GR/LR Date :

E Way Bill Validity : -

Place of Supply : Uttar Pradesh WO :

Details of Receiver Billed To :

Name: NOBLE ENTERPRISES

Address: Kanpur Anwar Ganj Railway Station, 84/83, SAKERA

ESTATE

Kanpur 208003 Uttar Pradesh India

GSTIN/UIN : 09LTIPS7237M1ZJ

State: Uttar Pradesh State Code: 09

Details of Consignee Shipped To :

Name:NOBLE ENTERPRISES

Address: Kanpur Anwar Ganj Railway Station, 84/83, SAKERA ESTATE

Kanpur 208003 Uttar Pradesh India

PAN : LTIPS7237MGSTIN/UIN : 09LTIPS7237M1ZJ

State: Uttar Pradesh State Code: 09

Name of the Project :

Value of the Contract:

Contract Ref. : N/A

Billing Period : To

Reference No.:

LSBAPL-Lucknow MSW C&T Package-3,

2444&12633

SL.No Name of Product/Service HSN/SAC UOM Qty. Rate Amount Less: Taxable CGST SGST IGST

Discount Value Rate % Amount Rate % Amount Rate % Amount

1 Cullet Or Other Waste Or Scrap

Of Glass

70010010 KG 2132.000 5.00 10660.00 0.00 10660.00 2.50 266.50 2.50 266.50 0.00 0.00

Total : 10660.00 0.00 10660.00 266.50 266.50 0.00

Total Invoice Amount in Words:

Eleven Thousand One Hundred Ninety Three Rupees

Total Amount Before Tax :

Add : CGST :

Add : SGST :

Add : IGST :

Tax Amount : GST :

10,660.00

266.50

266.50

0.00

533.00

TCS # : 0.00

Invoice Value : 11,193.00

Total Invoice Value (Round Off) : 11,193.00Bank Details :

Bank Account Number :

Bank Branch IFSC :

Terms and Conditions :

As per Agreement

# TCS as applicable w.e.f. 01.10.2020

(Company Seal)

GST Payable on Reverse Charge : N/A

N/ACGST On Rev. Charges Mechanisem :

SGST On Rev. Charges Mechanisem : N/A

Certified that the particulars Given above are true and correct.

For LUCKNOW SWACHHATA ABHIYAN

Authorised Signatory

This is a Computer Genrated Invoice

[E&OE]

Company CIN : U38110TS2024PTC181684

LUCKNOW SWACHHATA ABHIYAN PRIVATE LIMITE D, Hyderabad Knowledge City,Hitech City, Level 11, Aurobindo Galaxy, Hyderabad,

500081, Telangana, India, Page 1 of 2

1413403



Page 2 of 2

Invoice Number

Invoice Reference Number

: 1500000091

: 2444&12633

ANNEXURE : 1

SI.No. Name of Product / Service HSN/SAC Code QTY. Rate UOM Amount

1 Revenue - Others 70010010 2132.000 5.00 KG 10660.00

Declaration:-

LUCKNOW SWACHHATA ABHIYAN PRIVATE LIMITE D, Hyderabad Knowledge City,Hitech City, Level 11, Aurobindo Galaxy, Hyderabad,

500081, Telangana, India,

1423404



LUCKNOW SWACHHATA ABHIYAN PRIVATE LIMITE
D

LSBAPL-Lucknow MSW C&T Package-1,

1/44 , Vishesh khand , Gomati Nagar,,

Lucknow, 226010,,Uttar Pradesh, India,

,

TAX INVOICE
IRN No:7728023cf12d380929e81ae934bfc2909e19b59ced677a001ec7d25c54c3f25d

IRN Acknowledgement No : 142517966857126 Acknowledgement Date & Time : 02-08-2025/11:58:00

GSTIN : 09AAFCL7059N1ZS

Document No. : 1500000098

Invoice Date : 31.07.2025

State: Uttar Pradesh State Code : 09

Member ship No: : W2B SOLUTIONS

GSTIN Invoice No. : UP2520000090

E Way Bill No :

Transporter Name :

Transporter GSTIN :

Vehicle Number : Vehicle Type :

GR/LR Number : GR/LR Date :

E Way Bill Validity : -

Place of Supply : Uttar Pradesh WO :

Details of Receiver Billed To :

Name: W2B SOLUTIONS

Address: KH NO-391,PLOT NO.154,JANKIPURAM VISTAR

Lucknow 226031 Uttar Pradesh India

GSTIN/UIN : 09BXHPP4932P2ZM

State: Uttar Pradesh State Code: 09

Details of Consignee Shipped To :

Name:W2B SOLUTIONS

Address: KH NO-391,PLOT NO.154,JANKIPURAM VISTAR

Lucknow 226031 Uttar Pradesh India

PAN : BXHPP4932PGSTIN/UIN : 09BXHPP4932P2ZM

State: Uttar Pradesh State Code: 09

Name of the Project :

Value of the Contract:

Contract Ref. : N/A

Billing Period : To

Reference No.:

LSBAPL-Lucknow MSW C&T Package-1,

4168&4167

SL.No Name of Product/Service HSN/SAC UOM Qty. Rate Amount Less: Taxable CGST SGST IGST

Discount Value Rate % Amount Rate % Amount Rate % Amount

1 Waste, Parings And Scrap, Of

Plastics - Of Other Plastics :

39159042 KG 450.000 32.00 14400.00 0.00 14400.00 9.00 1296.00 9.00 1296.00 0.00 0.00

2 Waste, Parings And Scrap, Of

Plastics - Of Other Plastics :

39159042 KG 665.000 12.00 7980.00 0.00 7980.00 9.00 718.20 9.00 718.20 0.00 0.00

Total : 22380.00 0.00 22380.00 2014.20 2014.20 0.00

Total Invoice Amount in Words:

Twenty Six Thousand Four Hundred Eight Rupees Forty Paise

Total Amount Before Tax :

Add : CGST :

Add : SGST :

Add : IGST :

Tax Amount : GST :

22,380.00

2,014.20

2,014.20

0.00

4,028.40

TCS # : 0.00

Invoice Value : 26,408.40

LUCKNOW SWACHHATA ABHIYAN PRIVATE LIMITE D, Hyderabad Knowledge City,Hitech City, Level 11, Aurobindo Galaxy, Hyderabad,

500081, Telangana, India, Page 1 of 3

1433405



LUCKNOW SWACHHATA ABHIYAN PRIVATE LIMITE
D

LSBAPL-Lucknow MSW C&T Package-1,

1/44 , Vishesh khand , Gomati Nagar,,

Lucknow, 226010,,Uttar Pradesh, India,

,

TAX INVOICE
IRN No:7728023cf12d380929e81ae934bfc2909e19b59ced677a001ec7d25c54c3f25d

IRN Acknowledgement No : 142517966857126 Acknowledgement Date & Time : 02-08-2025/11:58:00

GSTIN : 09AAFCL7059N1ZS

Document No. : 1500000098

Invoice Date : 31.07.2025

State: Uttar Pradesh State Code : 09

Member ship No: : W2B SOLUTIONS

GSTIN Invoice No. : UP2520000090

E Way Bill No :

Transporter Name :

Transporter GSTIN :

Vehicle Number : Vehicle Type :

GR/LR Number : GR/LR Date :

E Way Bill Validity : -

Place of Supply : Uttar Pradesh WO :

Details of Receiver Billed To :

Name: W2B SOLUTIONS

Address: KH NO-391,PLOT NO.154,JANKIPURAM VISTAR

Lucknow 226031 Uttar Pradesh India

GSTIN/UIN : 09BXHPP4932P2ZM

State: Uttar Pradesh State Code: 09

Details of Consignee Shipped To :

Name:W2B SOLUTIONS

Address: KH NO-391,PLOT NO.154,JANKIPURAM VISTAR

Lucknow 226031 Uttar Pradesh India

PAN : BXHPP4932PGSTIN/UIN : 09BXHPP4932P2ZM

State: Uttar Pradesh State Code: 09

Name of the Project :

Value of the Contract:

Contract Ref. : N/A

Billing Period : To

Reference No.:

LSBAPL-Lucknow MSW C&T Package-1,

4168&4167

Total Invoice Value (Round Off) : 26,408.40Bank Details :

Bank Account Number :

Bank Branch IFSC :

Terms and Conditions :

As per Agreement

# TCS as applicable w.e.f. 01.10.2020

(Company Seal)

GST Payable on Reverse Charge : N/A

N/ACGST On Rev. Charges Mechanisem :

SGST On Rev. Charges Mechanisem : N/A

Certified that the particulars Given above are true and correct.

For LUCKNOW SWACHHATA ABHIYAN

Authorised Signatory

This is a Computer Genrated Invoice

[E&OE]

Company CIN : U38110TS2024PTC181684

LUCKNOW SWACHHATA ABHIYAN PRIVATE LIMITE D, Hyderabad Knowledge City,Hitech City, Level 11, Aurobindo Galaxy, Hyderabad,

500081, Telangana, India, Page 2 of 3

1443406



Page 3 of 3

Invoice Number

Invoice Reference Number

: 1500000098

: 4168&4167

ANNEXURE : 1

SI.No. Name of Product / Service HSN/SAC Code QTY. Rate UOM Amount

1 Revenue - Others 39159042 450.000 32.00 KG 14400.00

2 Revenue - Others 39159042 665.000 12.00 KG 7980.00

Declaration:-

LUCKNOW SWACHHATA ABHIYAN PRIVATE LIMITE D, Hyderabad Knowledge City,Hitech City, Level 11, Aurobindo Galaxy, Hyderabad,

500081, Telangana, India,

1453407



 

 

 

Annexure 5 - Construction Update - Fixed Compactor Transfer 

Station (FCTS) 
 

The Lucknow Municipal Corporation has achieved a notable success in its urban 

development initiatives through the reclamation of land previously under the purview 

of local bodies. This significant accomplishment has paved the way for the 

commencement of transformative infrastructure projects, foremost among which is 

the establishment of a Transfer Station (TS) Cum Fixed Compactor Transfer Station 

(FCTS). Progress on this vital undertaking is now well-advanced, with key 

milestones having been successfully reached. These include the definitive 

completion of the project's layout design, a crucial stage ensuring optimal 

functionality and spatial efficiency. These developments underscore the LMC's 

commitment to enhancing the city's infrastructure and its capacity for effective waste 

management. 

Current Status of FCTS Projects: 

The Ghaila FCTS, including all civil, mechanical, and weighbridge components, has been 

completed and formally handed over to Lucknow Swachhata Abhiyan Private Limited 

(LSAPL), the entity responsible for door-to-door waste collection and secondary 

transportation within Zone 3. The operationalization of the Ghaila FCTS has yielded 

notable improvements in the city's solid waste management framework. 

The Ganga Kheda FCTS has achieved completion of its structural steel work, including 

truss and pre-engineered shed construction. All mechanical components and machinery 

have been installed and successfully tested. The facility has been formally handed over  to 

Lionenviro Lucknow Private Limited (LELPL), the organization responsible for door-to-

door waste collection and secondary transportation within Zone 5. The Ganga Kheda FCTS 

is operational and adding a significant role in handling the solid waste management 

framework. 

At the Dayal FCTS construction site, the initial phase of piling work and foundation 

establishment has been successfully completed. Current construction activities are focused 

on the progression of superstructure development, specifically the ongoing casting of plinth 

beams and columns.  

The Bhaisora FCTS construction has progressed through several distinct phases. Firstly, 

the civil structure of the shed and the construction of the boundary wall, delineating the 

FCTS perimeter, have been finalized. Secondly, the Plain Cement Concrete (PCC) work, 

forming essential structural elements, has been completed. Currently, the project is in the 

environmental enhancement phase, with greenery development actively underway. 

Concurrently, the mechanical component installation is in the installation phase. 
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Ghaila Fixed Compactor Transfer Station (FCTS) 
 

 

 

 

 

 

 

 

 

 

 

 

Ganga Khera Fixed Compactor Transfer Station (FCTS) 
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Dayal Fixed Compactor Transfer Station (FCTS) 

 

 

 

 

 

 

 

 
 
 
 

 
 
 
 
 
 

 

Bhaishora Fixed Compactor Transfer Station (FCTS) 
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Annexure 6- Collaborative Initiatives with Resident Welfare Associations and 
Bulk Waste Generator Groups 

  

This annexure outlines the cooperative endeavours between waste generators and collectors to ensure 

compliance with the Solid Waste Management Rule of 2016. Everenviro Resources Management Pvt. 

Ltd. is currently in the process of installing a 300TPD bio CNG plant, a key component of ongoing 

sustainable initiatives. 

Everenviro Resources Management Pvt. Ltd. has actively collaborated with Resident Welfare 

Associations (RWA) and Bulk Waste Generator (BWG) groups, in conjunction with Lucknow 

Municipal Corporation (LMC), to facilitate the segregated collection of high-quality organic waste. 

LMC has played a significant role in the collection and transportation of waste, contributing to the 

success of these initiatives. 

Additionally, both LMC and Everenviro Resources Management Pvt. Ltd. have undertaken  

educational outreach programs aimed at enlightening the community on effective waste segregat ion  

and management practices. This educational effort, conducted through a partnership between LMC 

and Everenviro Resources Management Pvt. Ltd., aims to in still a sense of responsibility and 

awareness among residents. 

The following list outlines the Resident Welfare Associations and Bulk Waste Generator groups that 

are involved in this collaborative initiative: 

 
 

Zone 

Number 
Ward Name BWG List 

Bins Segregation 

(Wet, Dry, Domestic 

& Sanitary) 

1.2 Photographic 

evidence 
Photographs 

Zone 1 
HAZRATGAN
J (RAMTIRTH) 

(1) 

Hindi Sansthan 
(1) 

Yes 

  

Zone 1 
HAZRATGAN
J (RAMTIRTH) 

(1) 

Chief Post Master 
General -Pradhan 
Post Office (1) 

Yes 

  

Zone 1 
HAZRATGAN
J (RAMTIRTH) 

(1) 

Gemini 
Continental (1) 

Yes 

  

Zone 1 JC BOSE (1) 

Mahanideshak, 

Chikitsha evam 
swasth sewayen 

(1) 

Yes 

  

Zone 1 JC BOSE (1) 
Kaiserbagh bus 

stand (1) 
Yes 

  

Zone 1 
HAZRATGAN
J (RAMTIRTH) 

(1) 
India Housing (1) Yes 

 
 

Zone 1 
HAZRATGAN
J (RAMTIRTH) 

(1) 

Balrampur 
Garden (1) 

Yes 

  

1493411



Zone 1 
HAZRATGAN
J (RAMTIRTH) 

(1) 
SIDBI (1) Yes 

  

Zone 1 
HAZRATGAN
J (RAMTIRTH) 

(1) 
Carlton Hotel (1) Yes 

  

Zone 1 
HAZRATGAN
J (RAMTIRTH) 

(1) 

Halwasiya Center 
Maintenance 

Services LIP (1) 
Yes 

  

Zone 1 
VIKRAMADIT

YA (1) 

LEBUA 

SARACA 
ESTATE (1) 

Yes 

 
 

Zone 1 LALKUAN (1) 
GOLDEN TULIP 

(1) 
Yes 

 
 

Zone 2 

MOTILAL 
NEHRU-

CHANDRABH
ANU GUPT (2) 

Amber Hotel, 
Naka Hindola (2) 

Yes 

  

Zone 2 AISHBAGH (2) Kela Godam (2) Yes 

 
 

Zone 2 
RAJAJIPURA

M (2) 
Rani Laxmi bai 

Hospital (2) 
Yes 

  

Zone 2 
MALVIYA 
NAGAR (2) 

Balaji Cam 
Services LLP Site 

(2) 
Yes 

  

Zone 3 
VIVEKANADP

URI (3) 

VIVEKANAND
A POLYCLINIC 

IMS (3) 
Yes 

  

Zone 3 
BHARTENDU 

HARISH 
CHANDRA (3) 

IHM (3) Yes 

  

Zone 3 
VIVEKANADP

URI (3) 

VIVEKANAND
A POLYCLINIC 

IMS (3) 
Yes 

  

1503412



Zone 3 
MAHANAGA

R (3) 
Fatima Hospital 

(3) 
Yes 

 
 

Zone 3 
JANKIPURAM 

II (3) 
Kendriya Vihar 

Colony (3) 
Yes 

  

Zone 3 ALIGANJ (3) 
Akanksha Colony 
open dumping (3) 

Yes 

 
 

Zone 3 

BHARTENDU 

HARISH 
CHANDRA (3) 

SHALIMAR 
GALLANT (3) 

Yes 

 
 

Zone 3 
MAHAKAVI 
JAYSHANKA

R PRASAD (3) 

Richi Richi (3) Yes 

 

 

Zone 3 
AYODHYA 
DAS I (3) 

ELDECO Eternia 
(3) 

Yes 

  

Zone 3 
AYODHYA 
DAS I (3) 

ELDECO 
Housing (3) 

Yes 

 
 

Zone 3 
AYODHYA 
DAS I (3) 

Integral 
University (3) 

Yes 

 
 

Zone 4 
CHINHAT II 

(4) 
Lineage Hotel (4) Yes 

 
 

Zone 4 
CHINHAT II 

(4) 
Novotel Hotel (4) Yes 

 
 

1513413



Zone 4 CHINHAT I (4) 

Jaipuria Institute 

of management 
(4) 

Yes 

 

 
 

Zone 4 
GOMTI 

NAGAR (4) 

WAVE 
INFRATECH 

PVT LTD (4) 

Yes 

 
 

 
 

Zone 4 
RAFI AHMAD 

KIDWAI (4) 
TAJ HOTEL (4) Yes 

 
 

 
 

Zone 4 
CHINHAT II 

(4) 
Phoenix Palassio 

(4) 
Yes 

 
  

 

Zone 4 
CHINHAT II 

(4) 
Madhurima 
Sweets (4) 

Yes 

 
 

 
 

1523414



Zone 4 
CHINHAT II 

(4) 
Hotel Comfort 

Inn (4) 
Yes 

 
 

 
 

Zone 4 
GOMTI 

NAGAR (4) 
The Grand Savvy 

Hotel (4) 
Yes 

 
  

 

Zone 4 
GOMTI 

NAGAR (4) 
Renaissance 

Hotel (4) 
Yes 

 
 

 
 

Zone 4 
GOMTI 

NAGAR (4) 

Dr. Ram 

Manohar Lohia 
Institute of 

Medical Sciences 
(4) 

Yes 

 
 

 
 

1533415



Zone 4 CHINHAT I (4) 
Fairfield by 
Marriot (4) 

Yes 

 

 

Zone 4 
RAFI AHMAD 

KIDWAI (4) 
SRS Mall (4) Yes 

 
 

Zone 4 CHINHAT I (4) 
Omaxe Heights 

(4) 
Yes 

 

 

Zone 4 
GOMTI 

NAGAR (4) 

E-City Real 
Estate Pvt. 
Limited (4) 

Yes 

  

Zone 4 
CHINHAT II 

(4) 

Hyyat Regency 

(4) 
Yes 

 
 

Zone 5 
SAROJINI 

NAGAR II (5) 
AKSHAY 

PATRA (5) 
Yes 

  

Zone 5 
SAROJINI 

NAGAR II (5) 
Gajanan Agro 

Food Pvt Ltd (5) 
Yes 

 

 

Zone 5 
SAROJINI 

NAGAR II (5) 

Mehrab Logistics 
And Aviation 
Ltd: Novotel 

Hotel (5) 

Yes 

 
 

1543416



Zone 7 
INDRANAGA

R (7) 

Hotel Grand Inn 

(7) 
Yes 

 
 

Zone 8 
IBRAHIMPUR 

I (8) 
Asra-Sapna 
Enclave (8) 

Yes 

 

 

Zone 8 
RAJA BIJLI 
PASI I (8) 

Gangotri Enclave 
(8) 

Yes 

  

Zone 8 
RAJA BIJLI 
PASI I (8) 

Gangotri Enclave 
(8) 

Yes 

 
 

Zone 8 
IBRAHIMPUR 

II (8) 

Himalaya 

Enclave Phase 
3rd (8) 

Yes 

  

Zone 8 
IBRAHIMPUR 

II (8) 

Himalaya 
Enclave-Phase-1 

and 2 (8) 
Yes 

 
 

Zone 8 
HIND NAGAR 

(8) 
Gold Star 

Apartment (8) 
Yes 

  

Zone 8 
IBRAHIMPUR 

I (8) 
Eldeco 

Saubhagyam (8) 
Yes 

 
 

Zone 8 
RAJA BIJLI 
PASI I (8) 

Neelgiri Enclave 
(8) 

Yes 

  

1553417



Zone 8 
RAJA BIJLI 
PASI I (8) 

Bhagirathi 

Enclave 
Appartment 

Resident Welfare 
Society (8) 

Yes 

 
 

Zone 4 
CHINHAT II 

(4) 
Hilton Garden 

Inn (4) 
Yes 

 
 

Zone 8 
RAJA BIJLI 
PASI I (8) 

Rohtas Hampton 
Court Apartment 

Owners 

Association (8) 

Yes 
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Annexure 7 - Door-to-Door waste Collection and Segregation  

Door-to-door waste collection and transportation services within the Lucknow Municipal 

Corporation (LMC) are currently managed by two entities across different zones. Lucknow 

Swachatha Abhiyan Pvt Ltd (LSA) oversees Zones 1, 4, 3, 6, and 7, utilizing a fleet exceeding 

800 of three-wheeler and four-wheeler electric vehicles, all of which have been procured and 

are operational. For Zones 2, 5, and 8, the responsibility lies with Lionenviro Lucknow Private 

Limited. Following the signing of an agreement in mid-December, subsequent to state 

government approvals, Lionenviro commenced collection and transportation services on 

January 2, 2025. The firm employs more 300 auto tippers, including 150 electric vehicles, for 

door-to-door collection. Cumulatively, around 1300 vehicles are engaged in primary waste 

collection throughout the city, with approximately 90% being electric vehicles. Both 

companies also utilize e-rickshaws to service households located in narrow lanes. The door-

to-door collection service currently covers 7,62,604 properties, with 2,56,957 residential 

and commercial establishments already giving segregated waste. 

Door to door collection Comaparative report for different zones is in tabular form. 

S. 

No 
Zone 

Total 

HH/Comm 

Coverage Report till 

01.09.2023 at the time 
of affidavit filing 

Current 
Coverage 

Report till 
31.07.2025 

Coverage 

% 

No of HH / 
commercial 

Source 
Segregation 

1 Zone 1 98338 34798 98338 100 11375 

2 Zone 2 54550 24650 54550 100 12546 

3 Zone 3 127469 56419 127469 100 58461 

4 Zone 4 71865 46719 71865 100 43527 

5 Zone 5 64521 33922 64521 100 18795 

6 Zone 6 142157 83546 142157 100 43152 

7 Zone 7 101978 49392 101978 100 27845 

8 Zone 8 101726 56600 101726 100 41256 

Total 762604 386046 762604 100 256957 

 

 

Major scope of works executed by the Lucknow Swachatha Abhiyan Pvt Ltd and Lionenviro 

Lucknow Pvt Ltd in the city are as listed below:  

• Collection and transportation of segregated MSW from various areas. 

• Design and operation of MRF and Transfer station facilities. 

• Secondary transportation of wet and dry waste to designated processing sites.  

• Manual or Mechanized Road sweeping, garbage removal, and cleaning of drains.  

• Collection and transportation of horticulture waste and domestic hazardous waste.  

• The user fee determined by the LMC and collected from households, commercial 

establishments, institutions, and BWGs.  

• Development of workshop and parking facility at their own. 

• Establishment of control and command centre at their own expense. 
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The Project also entails the Concessionaire to obtain all necessary statutory consent and 

clearances required for implementation of the Project, carry out IEC Activities, and ensure 

Environmental Health and Safety (EHS) compliance and safe handing over of the DHW to the 

authorized agency. 
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Annex 8 - User Charge Collection 

The Lucknow Municipal Corporation (LMC) previously engaged the agency EIRMON for the 

provision, operation, and maintenance of hardware and software necessary for user charge 

collection from both residential and commercial properties. Currently, this responsibility is 

shared by the concessionaires Lucknow Swachatha Abhiyan Pvt Ltd and Lionenviro Lucknow 

Pvt Ltd. The software utilized for user charge collection was developed internally by the LMC, 

which is actively working towards the implementation of cashless collection methods. The 

Progress of User Charge Collection from April 2025 to July 2025 is describe in the Tabular 

form. 

     

 

       

 

 

 

 

 

 

 

 

S.no Zone

User Charge 

Collection for 

April 2025

User Charge 

Collection for 

May 2025

User Charge 

Collection for 

June 2025

User Charge 

Collection for 

July 2025

Total Collection

1 Zone 1 ₹ 23,08,558.00 ₹ 22,07,230.00 ₹ 23,02,792.00 ₹ 23,02,792.00 ₹ 91,21,372.00

2 Zone 2 ₹ 13,04,820.00 ₹ 14,20,900.00 ₹ 16,27,870.00 ₹ 8,76,780.00 ₹ 52,30,370.00

3 Zone 3 ₹ 30,88,315.00 ₹ 32,38,314.00 ₹ 32,68,984.00 ₹ 11,57,997.00 ₹ 1,07,53,610.00

4 Zone 4 ₹ 40,44,120.00 ₹ 40,17,181.00 ₹ 41,41,695.00 ₹ 15,35,464.00 ₹ 1,37,38,460.00

5 Zone 5 ₹ 23,34,201.00 ₹ 20,14,665.00 ₹ 23,32,682.00 ₹ 13,42,340.00 ₹ 80,23,888.00

6 Zone 6 ₹ 31,02,414.00 ₹ 31,01,400.00 ₹ 33,02,421.00 ₹ 8,09,559.00 ₹ 1,03,15,794.00

7 Zone 7 ₹ 33,09,576.00 ₹ 38,83,395.00 ₹ 39,57,563.00 ₹ 3,72,701.00 ₹ 1,15,23,235.00

8 Zone 8 ₹ 63,64,353.00 ₹ 67,08,353.00 ₹ 81,20,324.00 ₹ 52,89,029.00 ₹ 2,64,82,059.00

₹ 2,58,56,357.00 ₹ 2,65,91,438.00 ₹ 2,90,54,331.00 ₹ 1,36,86,662.00 ₹ 9,51,88,788.00Total

USER CHARGE PROJECT - MONTH WISE COLLECTION REPORT FROM APRIL 2025 to JULY 2025

LUCKNOW MUNICIPAL CORPORATION
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Annexure 9- Integration of Rag Pickers/Waste collectors/ Kabadis/ 

Volunteers/ CBOs/ NGOs 

Recently, 20 rag pickers, waste collectors, and kabadiwalas have been successfully integrated into the 

Material Recovery Facility (MRF) and Resource Recovery and Recycling (RRR) centre in Lucknow 

Municipal Corporation. Currently, they are undergoing comprehensive training programs aimed at  

enhancing their skills in waste segregation, recycling techniques, and ensuring occupational safety.  

To support this integration, a series of Information, Education, and Communication (IEC) activities 

have been conducted. These initiatives include awareness campaigns within the local community, 

educating these individuals about the advantages of their involvement in the MRF and RRR centers. 

The IEC activities emphasize the benefits of steady income, improved working conditions, and 

enhanced access to resources. 

The training programs are not only designed to boost the capabilities of the waste workers but also to 

align them with legal standards and regulations, ensuring a compliant and fair working environment . 

Additionally, efforts have been made to provide proper infrastructure, including modern waste sorting 

and recycling facilities, as well as safety gear to promote secure working conditions.  

As part of the integration process, incentive systems will be established, acknowledging the 

contribution of these individuals based on the quantity and quality of materials they handle. Financial 

incentives, health benefits, and other perks have been incorporated to motivate their active 

participation in the recycling process. 

 

Nagar Nigam Lucknow 

RRR Centre List 

Sl. No. Zone Ward number Ward Name RRR Cnetre Address Photo 

1 1 69 JB Boss Dayanidhan Park 

  

2 2 46 
kunwar Jyoti 

Prasad 
Rajajipuram Taxi 

Stand 
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3 2 58 
Chandra Bhanu 

Gutp Moti 
Nagar 

Shelter Home 
Charbagh 

  

4 3 53 Mahanagar  
S-46 Gol Market 

Mahanagar 

  

5 4 76 
Rajeev Gandhi 

1st 
Zone 4 Office 

  

6 5 25 Babu kunj Bihari 

Eco Garden 

Chauraha Rain 
Basera 

  

7 6 27 Balaganj 
Balaganj 
Chauraha 

  

8 7 77 
Maithili Sharan 

Gupt 

Bhootnath 

market 
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9 8 35 Hind Nagar 
Sec- D Ashiana, 

Near CMS School  
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Annexure 10- Bin Installation in Various Places 
 
LMC is mandating the use of separate bins for wet and dry waste by all street vendors  and public, promoting 
source segregation. To support this, 130 twin bins and 220 triple bins have been newly installed in market 
areas, commercial areas and parks. Additionally, 13 refuse compactors (RCs) are being utilized for the efficient 
collection and transportation of municipal solid waste. This integrated strategy ensures that both individual 

vendors and high-waste volume areas are equipped for effective waste separation.  
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Twin Bins Detail 2025 

Sr. No. Zon
e 

Locations No.of bins 
installed 

Set of Bins 

1 7 Bhoot Nath market 2 set of 2 Bins 

2 7 Lekh raj market 1 set of 2 Bins 

3 7 Meena market 1 set of 2 Bins 

4 7 Munshi Pullia 1 set of 2 Bins 

5 7 Shaheed bhagat singh- 1 1 set of 2 Bins 

6 7 Shaheed bhagat singh- 2 1 set of 2 Bins 

7 7 Vikas Nagar 1 set of 2 Bins 

8 7 Integral University 1 set of 2 Bins 

9 7 Eram College 1 set of 2 Bins 

10 7 Shankar Purwa 1 set of 2 Bins 

11 7 Indira nagar 2 set of 2 Bins 

12 7 Lohiya nagar 1 set of 2 Bins 

13 7 Lal bahadur shastri 1 set of 2 Bins 

14 7 Smile ganj 1 set of 2 Bins 

15 6 Bhudhswar Mandir 1 Set of 3 Bins 

16 6 Faridipur Chuki 1 Set of 3 Bins 

17 6 Mallpur Parking 1 Set of 3 Bins 

18 6 Jahid Nagar 1 Set of 3 Bins 

19 6 Sona Vihar 1 Set of 3 Bins 

20 6 Budheswar Pul 1 Set of 3 Bins 

21 6 Bhuderswar Bekary 1 Set of 3 Bins 

22 6 Thakurganj Thana 1 Set of 3 Bins 

23 6 Badi Kali ji Mandir 1 Set of 3 Bins 

24 6 Harinagar 1 Set of 3 Bins 

25 6 Balaganj Chauraha 1 Set of 3 Bins 

26 6 Mallpuram Colony 1 Set of 3 Bins 

27 6 Gantaghar 2 Set of 3 Bins 

28 6 Chowk Market 1 Set of 3 Bins 

29 6 Choti Kali ji Mandir 2 Set of 3 Bins 

30 1 Raja Ram Mohan Rai 2 set of 2 Bins 

31 1 Maulviganj 2 set of 2 Bins 

32 1 Hazratganj 2 set of 2 Bins 

33 3 Nehru Park 1 set of 2 Bins 

34 3 B4 Park 1 set of 2 Bins 

35 3 N2 Park 1 set of 2 Bins 

36 3 Priyadarshini Park 1 set of 2 Bins 

37 3 Priyadarshini Park 1 set of 2 Bins 

38 3 Sector 6 1 set of 2 Bins 

39 3 Tilak Vihar Park 1 set of 2 Bins 

40 3 Durga Pooja Park 1 set of 2 Bins 

41 3 Janki Vatika 1 set of 2 Bins 

42 3 Vigyan Vihar AEB Park 1 set of 2 Bins 

43 3 Kamayani Park 1 set of 2 Bins 

44 3 Sec L Chandragupt Park 1 set of 2 Bins 

45 3 Veerangna Jhalkari Bai Park 1 set of 2 Bins 
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46 3 Eidgah Sulabh Complex 1 set of 2 Bins 

47 4 Dayal Chauraha 1 set of 2 Bins 

48 4 SRS Mall 1 set of 2 Bins 

49 4 Ambedkar Chauraha- Near 

Toilet 

1 set of 2 Bins 

50 4 Ambedkar Chauraha - Lohia 

Path 

1 set of 2 Bins 

51 4 Patrakar Puram - Manish Eating 

point 

1 set of 2 Bins 

52 4 Patrakar Puram - Near By 

Police chauki 

1 set of 2 Bins 

53 4 Neelkanth Chauraha 1 set of 2 Bins 

54 4 Husadiya Chauraha 1 set of 2 Bins 

55 4 Nagar Nigam Zone-4 1 set of 2 Bins 

56 4 HannyMan Chauraha 1 set of 2 Bins 

57 4 HannyMan Chauraha- Near 

Toilet 

1 set of 2 Bins 

58 4 Eldico Chauraha 2 set of 2 Bins 

59 4 Eldico Chauraha- Near Toilet 1 set of 2 Bins 

60 4 Gwari Chauraha -Near Toilet 1 set of 2 Bins 

Total no. of Bins 68  
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Annexure 11 – Capacity Building  

 
This annexure report provides an overview and evaluation of the waste management practices 

implemented by the Lucknow Municipal Corporation (LMC) in accordance with Rule 15 (zc) and 

Rule 15 (zg(v)) of the Solid Waste Management (SWM) Rules, 2016. 

In a collaborative effort with its concessionaires, Lucknow Swachhata Abhiyan Pvt. Ltd. (LSAPL) 

and Lion Enviro Lucknow Private Limited, the Lucknow Municipal Corporation (LMC) has 

launched a comprehensive and sustained training program. This initiative, which aligns with their 

established agreement, focuses on various facets of solid waste management. The curriculum covers 

key areas such as Swachh Survekshan protocols, standardized household waste collection, source 

segregation, waste reduction and recycling strategies, and optimized waste transportation methods. 

                      Through these capacity-building initiatives, approximately 8,000 recruited sanitation 

workers and Solid waste Management Workers, officials have received essential knowledge and 

skills. This training is crucial for enhancing operational capabilities and improving the efficiency of 

waste management. The LMC's continuous commitment to this program highlights its strategic 

focus on strengthening solid waste management in Lucknow. The ultimate goals are to cultivate a 

more skilled workforce, adopt best practices, increase public awareness, and contribute to a cleaner 

and more sustainable urban environment. 

. 
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Annexure 12- Public awareness through IEC Campaign 

 
This annexure report provides an overview and assessment of the waste management practices 

implemented by Lucknow Municipal Corporation (LMC), specifically in accordance with Rule 15 

(zc) and Rule 15 (zg(v)) of the Solid Waste Management (SWM) Rule 2016. As per the agreement 

between LMC and the two vendors for Collection and transportation i.e. Lucknow Swachatha 

Abhiyan Private limited and Lion enviro Lucknow Private Limited, both the companies have been 

actively conducting Information, Education, and Communication (IEC) activities ward-wise on a 

regular basis for solid waste management. 

Overview of LMC Initiatives in the Last Three Months: 

 

Training and Education: LMC has been actively involved in educating its workforce, which 

includes both full-time and contract employees, as well as supervisors. The primary focus of this 

training is to ensure the effective door-to-door collection of segregated waste and the proper 

transportation of unmixed waste. 

Information, Education, and Communication (IEC) Campaign: A robust IEC campaign has 

been implemented to educate waste generators, schools on sustainable practices such as home 

composting, vermi-composting, bio-gas generation, and community-level composting, aligning 

with Rule 15 (zg(v)). 

Key Initiatives: LMC has undertaken various initiatives in the last three months, including Door-

to-Door waste segregation awareness, single use plastic reduction, shop to shop awareness for 

segregation, recycling   

Community Engagement Events: Through events like the Plastic Unmulan Abhiyan, Trianga 

Yatra, Swachatha Jan Andolan, and Swachatha Samvad, LMC has successfully reached more 

than 100,000 individuals. These initiatives have significantly increased community engagement and 

awareness regarding sustainable waste management practices. 

 

 

  

 

 

 

 

 

 

 

 

 

 

 

 

 
 
 
 

 

1673429



 

 

 

 

 

 

 

 

  

1683430



                 

 

 

 

    

 

 

MEMORANDUM OF AGREEMENT 
 

This Agreement is entered into on the Date: - 01-04-2024 
BETWEEN 

M/S. Utter Pradesh Waste Management Project (UPWMP), Kanpur Dehat, (U.P.) 
209101, herein after called as the First Party. 

AND 
Lucknow Municipal Corporation (LMC), Lalbagh, Lucknow, (U.P.) 226001, called as 
the Second Party. 

 
The "UPWMP" is aimed to provide quality municipal solid waste management services to the 
people in and across the district of Kanpur Dehat, (U.P). The LMC intends to work with the UPWMP 
to contribute in the success of Swachha Bharat Mission (SBM). The Firm will work to Collection, 
transportation, Treatment and disposal of the Domestic Hazardous waste, Sanitary waste 
and Electronic waste. 
 
Now both the parties agreed to the following terms and conditions as mentioned herein below: 
 
1. Second party will ensure to provide Domestic Hazardous waste, sanitary waste and electronic 
waste to the first party. 
2. First party will ensure the safe and scientific Collection, transportation, Treatment and disposal 
of the said wastes. 
3. First party will provide the monthly Report of treatment and disposal of the said material to 
the second party. 
4. The financials to carry out the said work will be the mutually agreed cost, finalized between 
both the parties. 
5. This association will be valid initially for the period of 11 months from the date of signing of 
the agreement. 
 

 

 

 

 

 

        

 

                             

 

 

 

Authorized Signatory 
 

 

 

 

 

 
 

Annexure 13 - Memorandum of Agreement for Domestic Hazardous Waste, 
                           Sanitary Waste and Electronic waste
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Annexure 14 - 300 TPD Bio-CNG Plant and 150 TPD Bio-CBG Plant Status 

Report 

 
This project, with a capacity of 300 tons per day (TPD), is expected to divert approximately 0.94 lakh tons of 

organic waste from landfills annually. The plant will produce about 12.5 TPD of Bio -CNG and 50 tons of 

fermented organic manure daily, leading to an annual reduction of over 0.625 lakh tons of carbon dioxide and 

other greenhouse gases. This initiative is a significant step toward the nation's decarbonization goals and is 

projected to create more than 250 direct and indirect jobs. 

 

M/S EverEnviro Resource Management Pvt. Ltd. is developing the 300 TPD Bio -CNG plant at Nadarganj, 

Amausi, for processing segregated wet waste. While civil works are complete, machinery installation is 

currently underway. The company has revised the project's commercial operations start date to March 2026, 

citing financial constraints for the delay. 

 

In a related development, a partnership with M/S Jay Bharat Maruti Enviro Bioenergy Lucknow Pvt. Ltd. has 

been formed to build a separate 150 TPD Bio-CBG plant. This facility will produce 10 TPD of gas using a 

feedstock of cow dung, pottery waste, napier grass, and wet mandi waste. The project's initial site at a shooting 

range in Sarojini Nagar had to be relocated due to local conflicts. The Lucknow Municipal Corporation (LMC) 

has since provided a new land allocation, and a new lease agreement and land han dover have been finalized, 

allowing the project to move forward. 
 

300TPD Bio-CNG Project Update 

 

 

S.No. Project Development Operation Status 

1 Topographical Survey of the Site Completed  

2 Consent to Establish CTE Received 

3 Boundary Wall Construction Completed 

4 Internal Roads and Administration/ Utility 

Buildings 

Design finalized, vendor onboarding under progress 

5 Geotechnical Investigation Completed 

1 Basic Design Engineering Completed 

2 Detailed Design Engineering Completed 

3 Anaerobic Digesters  Excavation work started 

4 Plant Main Gate  Completed 

5 Admin Building Work  Completed 

6 Workshop Building  Completed 

7 Canteen Building Completed 

8 Gas Upgradation System Design Engineering done  

9 Sampling and Testing of Organic Waste from 
Lucknow City 

 Ongoing  

10 TEPC Vendor Deployed 

11 PEB Building Structural design finalised & work in progress. 
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Bio CNG Plant Layout 
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Current Progress Photographs 
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Certificate No. 

Cortificate Issued Date 

Aocount Refcrence 

Unique Doc. Reference 

Purchased by 

Description of Document 

Property Description 

Cons.deration Price (Rs.) 

First Paty 

Sccond Party 

Starrp Duty Paid By 

Stamp Duty Amount(Rs.) 

INDIA NON JUDICIAL 

Government of Uttar Pradesh 

e-Stamp 

IN-UP64203428853839X 

29-May-2025 06:14 PM 
NEWIMPACC (SV)/ up14550604/ LUCKNOW SADAR/ UP-LKN 

SUBIN-UPUP1455060425908061758138X 

JBM ENVIRO BIOENERGY LUCKNOW PVT LIMITED 

Article 35 Lease 

Not Applicable 

IN-UP64203428853839X 

JBM ENVIRO BIOENERGY LUCKNOW PVT LIMITED 

LUCKNOW NAGAR NIGAM 

JBM ENVIRO BIOENERGY LUCKNOW PVT LIMITED 
100 
(One Hundred only) 

Pesse write or Ype baiwthis ine 

ACC Code 
UP14550604 

L.No.350/2021 

.: 

Sign. 
Lucknow 945312 

30r-202E 
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LNN LAND LEASE DEED 

This LAND LEASE DEED made on this --...-day of -fo4Af-2025 ("Effective Date"), 
by and between: 

Lucknow Nagar Nigam, having its registered office at Triloknath Road, Lalbagh, Lucknow, Uttar Pradesh-226001 (hereinafter referred to as "LNN/ Lessor", which expression shall, unless repugnant to the context or meaning thereof. mean and include its successors) of the FIRST PART, through its Prabhari Adhikari Sampatti; 

WHEREAS: 

AND 

JBM ENVIRO BIOENERGY LUCKNOW PVT. LTD., a company incorporated under the Companies Act 2013, and having its registered office at Plot 9, Institutional Area, Sector 44, Gurgaon, Haryana (hereinafter referred to "JBM/ Lessee", which expression shall unless repugnant to the context or meaning thereof, mean and include its associate/ group companies. successors and assigns) of the OTHER PART, through its General Manager. Lessor and Lessee are hereinafter referred APindividually as the "Party" and collectively as the "Parties" respectively. 

RECITAL: 

A. LNN is the Municipal Corporation for Lucknow City in the State of Uttar Pradesh and is responsible for providing municipal and civic services which include the collection, transportation, processing and disposal of Solid Waste generated under municipal service area of Lucknow. B. LNN had invited proposals from eligible bidders vide Request for Proposal dated 25.04.2022 ("RFP") to setup Bio-Methanation plant to process minimum 150 TPD of cattle Dung and Vegetable Mandi Waste for producing CBG and organic fertilizer Design, Build, Finance, Operate, Transfer ("DBFOT") basis under Public Private("PPP") 
C. In response to the RFP, JBM Environment Management Pvt. Ltd. submitted its 

proposal and was issued Letter of Award dated 19.05.2022 to implement the 

:sh 

the 

ated 

dated 

50 TP 

organi 

:r Publi 

mitted 

lement 
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Project. Concession Agreement was signed between LNN and JBM Environment 
Management Pvt. Ltd. on 01.03.2023. 

D. JBM Environment Management Pvt. Ltd., submitted a letter dated 07.11.2022 
for assigning the project to its Special Purpose Vehicle (SPV) ")BM ENVIRO 
BIOENERGY LUCKNOW PVT. LTD." to execute the same. 

E. LNN accepted the request and has agreed to execute this lease in favor of "JBM" 

vide internal note dated 22.07.23 and approved by municipal commissioner on 
27.07.23 

F. LNN, has in the concession, committed to Lease 7.5 acre of land for this project. 

G. The Parties acknowledge and agree that JBM may form an Joint Venture (V) for 
implementation of the Project. The rights and obligations of the "JBM ENVIRO 

BIOENERGY LUCKNOw PVT. LTD." under the Concession Agreement and this 
Agreement shall be transferred to the saidJV. 

H. For due implementation of the Project and to discharge the obligations under 
the Concession Agreement, the Lessor in accordance with the Clause 4.2 of the 

Concession Agreement shall, hand over the Project Site to the Lessee for 
executing the project. 

I. Land" in this agreement means 7.5 acres of Land provided by LNN at "Khasra no 
806 CHA Village Amausi, Tehsil: Sarojini Nagar, District: Lucknow" 

J. Details of area and coordinates of Khasra along with the map is stated in 

Annexure-1, which forms an integral part of this agreement. 
K. "Demised Premises" in this agreement shall mean 7.5 Acres of levelled land free 

from encumbrances and any legacy waste to be provided by LNN to the Lessee 
L. "Project Site" in this agreement shall collectively mean the Project Land and the 

access & approach roads to be provided by LNN to the Lessee, free from 

Encumbrances and ATTESTED legacy waste for implementation of the Project. 
M. "Project Assets" in this agreement shall mean the machinery, equipment and 

bought and/ or installed at the Project site by JBM for execution, operation and 
future expansion of the project 

The Parties are now entering into this Land Lease Deed ("Deed") to record the terms, 
conditions and covenants governing the implementation of the Project. 

NOW THIS INDENTURE OF LEASE WITNESSETH AS FOLLOWS: 

1, This Deed shall be co-terminus with the Concession Agreement and is to be read, 
for any interpretation; together with the provisions of the Concession 

Wgr\* 
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Agreement. This Deed shall be governed by the terms and conditions of the 
Concession Agreement. 

Z. All capitalised terms that are used but not defined in this Deed shall have the 

same meaning as given to them in the Concession Agreement. 
3. In consideration of the Lessee undertaking to implement the Project in 

accordance with the provisions of the Concession Agreement and undertaking to 
pay the Lease Payment stipulated in the Clause 4; the Lessor hereby demises to 
the Lessee, all the land (together with any physical structures existing thereon) 
which is described, delineated and shown in the Annexure-1 of this Land Lease 
Deed hereto (the "Demised Premises"), to hold the said Demised Premises, 
without interruption or interference together with the full and free right and 

liberty of way and passage and other rights in relation thereto, for as long as the 
Concession Agreement does not lapse due to expiry of its term or is not 
terminated earlier in accordance with the provisions thereof. The Term of this 
Agreement shall be co-terminus with the Concession Agreement. The Lessor 

hereby agrees and authorizes the construction, operation and maintenance of 

each of the Project facilities on the Demised Premises accordance with the terms 

of the Concession Agreement. The Lessor acknowledges that the Lessee and its 
contractors/sub-contractors will construct and operate and maintain the Project 

and they have the right to enter upon the Demised Premises. 
4. In consideration of the handover of the Demised Premises under this Deed, the 

Lessor shall from the date of Commercial Date of peration (COD), receive a fixed 
Lease Payment payable per annum on or before the 10th day of the first month 
in each accounting year for the entire duration of the contract i.e. 20 years 

starting from date of cOD. The lease rent for the year of COD shall be paid on pro 
rata basis for that accounting year, within 10 days of date of COD. Similarly in the 
last year of concession, the lease rent shall be paid on pro rata basis for that 

accounting year. The land is leased out for setting up Project at Amausi, Lucknow 
(Annexure A) (that is owned by LNN) at an annual lease rent of Rs.11,00,000/ 
(Rupees Eleven Lakh only) for the entire 7.5 acres of land. The lease rent shall 
remain fixed for first three years after COD and thereafter increase by 5% per 
year from previous year. ("Lease Payment"). 

5. The Demised Premises are being vested with the Lessee, under this Deed, 
levelled land is free from all Encumbrances and obstructions and agreed to be 

taken over in accordance with the terms of the Concession Agreement, whether 
legal or physical in nature. At any time during the term of this Agreement if the 
Lessee discovers any Encumbrances under the Demised premises affecting its 

oenergy 
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Envro 

rights in relation to the execution of the Project, it shall notify the Lessor, which 
shall, within fifteen (15) days from the receipt of the notice, either remove or 
cause to be removed such Encumbrances at its own cost. In the event that the 
Lessor fails to remove such Encumbrances within fifteen (15) days from the 
notice thereof, the Lessee may remove or cause to be removed such 
Encumbrance and the costs and expenses or consequential liabilities incurred in 
respect thereof shall be reimbursed to the Lessee by the LesSor or lessor may 

adjust the same through annual lease rent payable to the Lessor or adjust it from 
the royalty payable to the Lessor. 

6. The Demised Premises are being vested with the Lessee, under this Deed only for 

the purposes of the Project including for the purposes of DFBOT the Bio-CNG Bio 
CNG plant, which the Lessor is desirous of being constructed, operated and 
maintained on the Demised Premises for the purposes of enabling the processing 
and disposal of Source Segregated Organic Fraction of Solid Waste in accordance 
with the Concession Agreement. The Lessor hereby authorizes and consents to 
the receipt of consignments of organic fraction of Solid Waste, the storage and 
processing of organic waste to Bio CNG, construction of Bio CNG dispensing 
station & installation of solar panels for generation of green power inside the 
Demised Premises and disposal of residual of organic waste outside the Demised 
Premises. 

7. The Lessor hereby authorizes the Lessee and its contractors and sub-contractors, to construct, erect, own, operate and maintain any superstructures, facility or any movable or immovable structures comprising each of the Project facilities on the Demised Premises and for that purpose also remove, renovate, use or demolish any structures that may be existing on the Demised Premises as of the date of this Agreement. The Lessee hereby agrees that the construction, operations and maintenance of the Project facility at the Demised Premises and the receipt, storage and processing of organic waste at the Demised Premises, being undertaken pursuant to the Concession Agreement granted by it and for the purposes of enabling LNN to discharge their functions of managing, cattle dung and vegetable waste "generated at Kanha Upvan and vegetable mandis respectively. 
8. According to the Concession Agreement, the Lessee shall have the right to vest with the Lenders the power to take over the control, possession and all rights and interests in relation to the charge of the project assets & facilities installed and not against leased land at Demised Premises upon an event of default. 
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9. The Lessor irrevocably and unconditionally agrees and acknowledges that the 
Lessee authorized and permitted to take loan from any banking or financial 
institution against the project assets/ machinery to be installed and not against 

Land (without creating any charge or Encumbrance on the Demised Premises) by 
creating the mortgage / assignment /creating security interest in the Project 
asset and not against leased land over all of the Lessee's right, title and interest in 

the Demised Premises and can reassign Lessee's rights subjected only to project 
asset without creating any charge or Encumbrance over the leased land, in favour 
of its lenders including their trustees, representatives, successors, transferees, 
appointees and assigns (the "Lenders") or any other third-party without any prior 
consent of or intimation to the Lessor. However, the ownership rights of Lessor 
Over the Demised Premises shall remain unaffected. 

10. The Lessor hereby covenants and assures the Lessee that: 

a) All the land comprising the Project Site is permitted and duly authorized and 

earmarked for purposes of establishment, construction, operation and 

maintenance of of the Bio-CNG plant and the Project facilities; 

b) The Project Site is levelled and free from any encroachment, obstruction or 

Encumbrances whatsoever and is not subject to any acquisition or other legal 

proceedings by authority, body or government nor is any claim of any third party 

subsisting in respect thereof or relating thereto; 

c) It shall provide the approach road, power supply, water supply, street light, 

drainage, sewer line up to the Demised Premises to the Lessee: 

d) Lessor is the lawful owner of the lands constituting the Demised Premises and it 

shall, in that capacity, defend or satisfy all actions or claims against the use of the 

Demised Premises for the Project; 

e) Subject to Clause 4, it shall not increase the Lease Payment due and payable by 

the Lessee under the provisions of this Deed; 

f) It shall not interfere with or impede in any manner or otherwise limit, restrict or 

impose any conditions or restrictions on the complete, free and full enjoyment 

and use of the Demised Premises and all rights in relation thereto, including the 

creation of security interest in favour of the Lenders in accordance with the 

provisions of the Concession Agreement (without creating any charge or 

Encumbrance on the leased land): 

g) Subject to terms of the Concession Agreement, it shall not interfere in or impede 

in any manner or otherwise limit, restrict or impose conditions in relation: 

(0) to the construction, operation and maintenance of the Project: 
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(i) 
(ii) 

(iv) 

the implementation of the Project by the Lessee and 

the possession, control and use by the Lessee of the Demised Premises 

and the plant; 

h) It shall enter into appropriate further documentation or additional writings as the 

Lessee or the Lenders may reasonably require to give effect to the provisions of 

this Agreement and the financing agreements; 

i) There is no litigation, claim, demand or any proceedings (whether administrative, 

legal or quasi-judicial) pending in respect of the Demised Premises or its use for 

the purposes of managing, processing and disposing cattle dung, vegetable mandi 

waste or any other feedstocks arranged by JBM for processing in the plant. 

j) The Lessee shall have complete, lawful and uninterrupted, possession, control 

and use of the Demised Premises as per the Land Lease Deed (without creating 

any charge Encumbrance on the leased land); and 

k) Additional land may be allotted to the Lessor on mutual consent of both Parties 

considering expansion of the capacity of the Project in future. 

11. The Lessee hereby covenants with the Lessor as follow: 

a) that it shall implement the Project in accordance with the Concession Agreement; and 

b) that it shall observe and perform all terms; covenants, conditions and stipulations of 

this Agreement. 

12. The Lessor has lawful title, possession and control of all the lands constituting the 

Project Site and has the requisite right to lease the same to Lessee for the Term 

for the purposes of the Project on the terms and conditions of this Agreement 

and further that Lessee shall have full, free and uninterrupted peaceful vacant 

possession, enjoyment/ occupation and use of the Demised Premises throughout 

the Concession Period, without any obstruction interference or disturbance or 

claim whatsoever from the Lessor or from any person claiming through under or 
in trust for Lessor or from any third person whomsoever. Lessor shall keep Lessee 

fully indemnified and harmless against any claims or demands from any Person 
claiming right, title or interest to or in the Demised Premises or any part thereof 

or challenging the validity of the usage of the Demised Premises for the Project or 

challenging the validity of this Deed, as also against any actions, proceedings, 
damages, losses and expenses caused to Lessee as a result or in consequence of 
any such claims or demands as aforesaid. 
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13. The The Lessor hereby assures and represents to the Lessee that the vesting of 

the Demised Premises under this Deed shall be irrevocable for as long as the 

Concession Agreement remains in force and the Lessor shall not terminate or 

seek to terminate this Agreement except upon the expiry or early Termination of 

the Concession Agreement (Clause 11.3 of foncession aggrement). The Parties 

hereby agree that on the expiry or Termination of the Concession Agreement, the 

Demised Premises (without creating any charge or Encumbrance on the leased 

land) shall be handed back to the Lessor in accordance with the provisions of 

Concession Agreement and that this Agreement within six months of termination 

or it shall be deemed to have been handed over. 

14. Either party may terminate this agreement at any time in the event of breach of 

the terms of this agreement by giving the breaching party at least 30 days prior 

written notice. 

15. NOTICE AND COMMUNICATION 

All notices, approvals, consents or other communications in connection with this 

Deed shall be given in accordance with the notice provision set out in Clause 14.5 

(Communication) of the Concession Agreement. 

16. MISCELLAENOUS 

a. Severability: If any of the provisions of this Deed shall be determined to be void or 

unenforceable under applicable law such provisions shall be deemed amended or 

deleted to the extent necessary to confirm to applicable law and the remaining 

provisions of this Agreement shall remain valid and enforceable. 

b. Binding Effect: The terms and provisions of this Deed, the respective rights and 

obligations hereunder of each Party, shall be binding upon, and inure to the benefit of, 

the Parties and their respective heirs, representatives, successors and permitted assigns. 

c. Technical Feasibility of the Demised Premises: The Lessor affirms that the Demised 

Premises is technically feasible for the purposes of development of the Project. The 
Lessor shall be entitled to conduct feasibility studies on the Demised Premises and the 

Lessor shall not obstruct in any manner in this regard. Any concerns or disputes in this 

regard shall be settled by the Parties mutually prior to the date of handing over of the 
Demised Premises. 

17. DISPUTE RESOLUTION AND JURISDICTION 

Wgr 
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This Deed shall be governed by, construed and interpreted according to Indian law and, for the avoidance of doubt, the dispute mechanisms and jurisdiction as provided in Clause of the Concession Agreement shall apply to this Agreement, as deemed to be incorporated herein. 

IN THE WITNESS WHEREOF the Parties have affixed therein and sealed to this Deed the 
day and year first hereinabove written: 

For Lucknow Nagar Nigam 

Signed and seal 

Bo-5202 

Name: Sanjay yadav 

Designation: Prabhari Adhikari Sampatti 

Witness: 

1. 

Date: 3o5-2025 

Place:Lucknow 

For JBM ENVIRO BIOENERGY LUCKNOW 

PVT. LTD. 

Signed and seal 

Name: Sanjay Murgai 

Designation: Chief Operaing officer 

(CBG Business) 

1. 

Witness 

GP Vahha, 
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Annexure 15 – Construction &Demolition waste Processing plant and 

Collection centres 

The Lucknow Municipal Corporation (LMC) generates approximately 267 TPD of Construction 

and Demolition (C&D) waste. To manage this waste effectively, a tender was awarded to M/s 

Garg & Co. and Rise Eleven Ready Mix Product Pvt. Ltd. through a Public-Private Partnership 

(PPP) model. The tender was awarded based on the lowest quoted tipping fee for the development 

and revamping of the existing C&D waste processing plant. 

This plant, with a capacity of 300 TPD, is now fully operational and uses both wet and dry 

processing technologies. The processed materials are used to manufacture precast boundary 

columns, panels, pavers, blocks, planters, and other items. The LMC also purchases these 

manufactured items for its own projects at rates lower than the market price, which helps reduce 

costs and creates economically viable assets for the corporation. 

In addition, eight C&D secondary collection centers have been built. A proposal for eight new 

collection centers has been approved by a committee, and land for these centers is currently being 

identified. 

 

 

 

 

 
                

 

  

 

                                                          

 

 

 

 

     

 
 

1843446



 

 

 

 

 
 

 

 

 
 

  

C & D Waste Processing Methodology 
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300 TPD Construction & Demolition waste Processing Plant 
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Different Machineries for Wet Processing Plant 
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C& D PROCESSING BY PRODUCTS 
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GREEN BUFFER ZONE DEVELOPMENT AROUND THE PLANT 

 

 

 

 

 

 

 

 

 

 

Use of interlocking Bricks made from C&D Waste used in Ram Leela 

ground Aishbagh by LMC 
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Annexure 16- Plastic waste management rule 2016 5(b). Use non-recyclable 

plastic waste (5 to 6%-part replacement with bitumen) in road construction 

 

Chief Minister's Green Road Infrastructure Development Urban (CM GRID) Scheme is promoting sustainable road 
construction by incorporating non-recyclable plastic waste into asphalt mixes. Following a state-level committee 

decision on May 3, 2024, mandating the replacement of 6-10% of bitumen with non-recyclable plastic waste in 

road construction projects, the Lucknow Municipal Corporation (LMC) has installed shredder machines at its 

Material Recovery Facility (MRF) centers. To date, the LMC has constructed approximately 2 kilometers of road 

using 9.6 tons of non-recyclable plastic waste, replacing 6% of bitumen. This includes roads in Bashiratganj-

Ganeshganj (430m x 10m), Rajajipuram (500m x 10m), Motilal Nehru Nagar/Chandra Bhanu Gupta Nagar (400m 

x 7m), Mahanagar (400m x 7m), and Kanhaiya Madhopur-2 (350m x 10m). Additionally, new road construction 

projects under the CM GRID scheme have commenced following finalized tenders. Furthermore, the Lucknow 

Development Authority (LDA) has successfully implemented these guidelines, utilizing 6.36 tons of plastic waste 

to replace 8% of bitumen in the Surface Dressing Bituminous Concrete (SDBC) top surfacing of three roads in 

Gomti Nagar Vistar: Sector 7 (327m x 12m), Basant Kunj (700m x 7m), and Gomti Nagar Phase II (535m x 10.7m). 

These three road construction projects utilized approximately 6.36 tons of plastic waste.  

Additionally, a tender for constructing a 16-kilometer road under the CM GRID scheme has been awarded. This 

project, which began in October 2025, will use approximately 50 tons of non-recyclable plastic waste (at 5-7% 

bitumen replacement).    
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Proposed Road Development under the CM GRID Scheme by LMC  
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Annexure 17 -Single Use Plastic By Products 

 
The Lucknow Municipal Corporation (LMC) has also partnered with M/S Shree Shyam Packaging to ensure the 

proper disposal of non-recyclable plastic seized from wholesalers, in accordance with the Plastic Waste 

Management Rules, 2016. This designated agency collects and shreds the seized plastic under LMC supervision. 

As per the agreement, M/S Shree Shyam Packaging is obligated to provide the LMC with products made from the 

collected plastic, equivalent to 50% of its weight. To date, M/S Shree Shyam Packaging has collected the entire 

14,260 kg of seized plastic from all zones within the LMC. While the expected return of by-products was 7,130 

kg (50% of the collected amount), the company has provided 3,380 kg of by-products derived from the collected 

plastic waste back to the LMC 
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Annexure 18 -Single Use Plastic Penalties 

The Lucknow Municipal Corporation (LMC) has been proactive in its 

efforts to promote sustainable waste management practices. As part of this 

initiative, the LMC has been organizing awareness programs targeting 

concessionaires to educate them on proper waste disposal methods and the 

importance of reducing plastic usage. 

Furthermore, the LMC has distributed eco-friendly alternatives to single-

use plastic, such as cloth and paper bags, to street vendors and shopkeepers. 

This move encourages them to switch from plastic bags, thereby reducing 

plastic waste at its source. 

Between April and July 2025, LMC officers conducted inspections to 

ensure compliance with waste management regulations. These inspections 

resulted in the imposition of penalties totaling ₹3,75,510 on those found in 

violation. Additionally, the enforcement teams successfully seized 104 kg 

of single-use plastic, preventing it from entering the waste stream and 

potentially polluting the environment. These actions demonstrate the 

LMC's commitment to both educating the public and enforcing regulations 

to combat plastic pollution. 

 

Months 
Sized Single Use Plastic 

quantity (in Kg) 
Penalty Imposed (in Rs.) 

April 252.95 80950 

May 187.05 211600 

June 4748.9 407250 

July 5757.5 206250 

Total 104.75 375510 
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Annexure 19 - Bio-Medical Waste Management (BWM) Details 

 
The Lucknow Municipal Corporation has allocated 1.25 acres of land in Village -Bindova, 

Mohanlal Ganj, for the establishment of a Bio-medical waste processing plant. The plant is 

operational and efficiently managing waste from 1,030 Healthcare Facilities (HCF) with a total 

capacity of 9,751 beds, treating 3,600 kg/day, which constitutes 100% of the collected waste. The 

LMC ensures the collection of all Municipal Solid Waste from these HCFs in segregated form, 

disposing of it appropriately. 

Currently, the proposal for constructing the plant has received approval from the committee. The  

corporation's objective is to bolster its carcass disposal capabilities, adopting a scientific and 

environmentally responsible approach to manage deceased stray animals in Lucknow. The 

initiation of work on this project is imminent, showcasing the commitment to enhancing 

infrastructure for the betterment of the community. 

Biomedical Waste Processing 
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Biomedical Waste Plant 
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Annexure 20- Carcass Facility, in Lucknow 

 

Carcass plant spanning 4 acres of land in Shivari, Mohan Road, has been established using advanced 

scientific methods in accordance with CPCB guidelines. This facility employs cutting-edge electrical 

technology and has the capacity to process 100 large and 100 small animals per day. 

However, this plant goes beyond mere waste disposal. It embodies an innovative approach by 

converting processed materials into valuable byproducts. Among these byproducts are fishmeal, which 

is used in aquaculture; poultry feed, essential for the farming industry; and ingredients for the leather 

industry, contributing to sustainable manufacturing practices. 

By transforming waste into these valuable resources, the plant not only addresses the critical issue of 

animal carcass disposal but also contributes significantly to various industries. This process reduces 

environmental impact, promotes recycling, and supports a circular economy. The creation of these 

byproducts exemplifies how waste management can evolve into resource generation, making this 

carcass plant a model of sustainability and innovation in waste processing. 
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 Annexure 21 – Battery-Powered Road Sweepers 
 

M/S Lucknow Swachhata Abhiyan Pvt. Ltd. has launched an initiative to improve urban air 

quality and reduce PM10 levels by deploying a fleet of 150 electric mechanical road sweepers. 

This effort is a significant step toward the city's environmental sustainability goals. 

As of the current reporting period, 96 of these advanced sweepers are operational, working in 

both morning and night shifts. They have been strategically assigned to major city roads, 

leading to a notable reduction in street sweeping time and an improvement in ambient air 

quality. 

The electric sweepers are equipped with modern features, including a GPS monitoring system 

for operational tracking and a pipe and suction hose system for effective cleaning of roadsides. 

The integration of wet brooming techniques further enhances their ability to remove particulate 

matter. This comprehensive strategy demonstrates a strong commitment to urban cleanliness 

and environmental stewardship. 
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Some of the Route Maps of Battery-Powered Road Sweepers  
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Annexure 22- Greenery Enhancement  

 

The Lucknow Municipal Corporation (LMC) is actively engaged in a significant environmental 

project at the Shivari processing site. Following the successful bio-remediation of legacy waste, 

which effectively treated and cleared the accumulated refuse, the LMC is now converting the 

reclaimed land into lush green spaces. This initiative aims to transform a former waste processing 

site into a valuable ecological asset for the city. 

A key aspect of this project is the LMC's use of in-house bio-soil. This bio-soil is a byproduct of 

the bio-remediation process itself, making it a sustainable and cost-effective material. Before 

being used for landscaping, the bio-soil undergoes rigorous laboratory testing to determine its 

physical and chemical properties. This ensures its quality and suitability for supporting plant life, 

thereby guaranteeing the success of the new green spaces. 

In a related but separate effort to expand the city's green cover, the LMC is also developing a 

"Nagar Van" (city forest) in Rasolpur. This project, which covers an area of approximately 3.27 

hectares, is utilizing the Miyawaki technique. This method, known for its rapid and dense forest 

creation, will help establish a diverse and robust ecosystem, further enhancing Lucknow's urban 

greenery and contributing to its environmental health. 

Shivri Processing Site Greenery  
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Miyawaki Afforestation at Rasolpur, Lucknow 

 

 

 

 

 

 

 

 

 

 

 

 

Plantation along the divider across the city 
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